
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECT10N)

RATIFIED MINUTES OF THE NORMS COⅣIⅣIITTEE… II MEETING NO。 17/81
HELD ON 01.12.2015

Plcasc Note

(1)  For information of exporters,Norms Committec― H handlcs ali cases pertaining to

nxation/ratincation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85。 Corllinunications in respect of cases/pertaining to NC― II rnay be sent to

cmail address:nc2.dgiの nicoin

(li) In cenain cases the decision of the Norms Commhtee refers to the Recommendttions/
Observations/Deflciencies received frorn the concerned Technical Authorityo Whercvcr

applicable,a scanned copy of such documcnt has been placed at the end ofthe Minutes,

in running serial ordcrs. The conccmcd flrrn/company may go through the same and

rcspond accordingly.

(iii) Similany,a scanned copy of the blank Standard Deflciency Format,which may flnd a
refcrcnce in NC dccisions,has also been attached in the end.This rnay also be referrcd to

by the concerned flrm/cornpany and may be responded accordingly.

(iV) ThC Norms Committee has taken decision only with rcspcct to tcchnical aspect/wastagc
norrns. While redeerning the applications, RAs should check that the applicant has

fulflHed a‖  requirements as prescribed  in policy/procedure including those in Policy

Circulars No.50/2009… 2014(RE 2010)dated 28th December,2011, Policy Circular
No.14(RE-2012/2009-14,  datcd  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

Thc Meeting No. 17/81 dated Ol.12.20 15 of NorrTls Corninittee― II fbr the year 2015-16

、vas hcld on 01.12.2015 under the Chairmanship of Shri Jalkant Singh, Additional E)irector

Gencral of Forcign Tradc to considcr the t)llowing applications おr ratiflcation of norrns in

respcct of advance authorizations under Duty Exemption Scheme(Chapter-4)of Foreign Trade

Policy 2015-20.The t)Howing rnembers were present in the rneeting:―

Sl.No. Name & Dcsignation Department

l DIPP

2. ShH K,S.Sodhi,Asstt.Dircctor(ME) MSME

3. Shri Gajraj Singh, Sr. D.O. DHI

4. Shri Pradyumna Sahu, FTDO DGFT

Casc No.:12/17/81¨ ALC2/2015 Party Name:KE¨TECHNICAL
TEXTHンES PVT.LTD

Mcet No/Date:17/81-    Status:Deferrcd
ALC2/2015
01.12.2015

Lic.No/Date:0210172542 Defcr

ん

iC・

HQ Filc RLA Filc

Shri S.K.Jain,D.0.



102/24/040/00188/AM12/

ICase No。 :8/14/81‐ ALC2/2013  Party Name:ASSOCIATED
‐                    PIGMENTS LIMITED

IHQ File              RLA Filc

IDate:12.01.2016

NC decided to wait forthcir

1601.2012

to C&PC.Decision : NC observed that the case has been referred
comments.

The case stands deferred to I 2.01 .2016.

Case No.:2/8/81-ALC2/2013  ‐Party Namc:EPSILON      IMeet No/Datc:17/8ト
BATTERIES PVT.LTD.    IALC2/2015

‐Ol.12.2015

HQ Filc              RLA File             lLic.No/Date:0810120617
:01/81/050/00118/AM14/       :08/24/040/00032/AM14/      ‐30.04.2013

‐Decision:NC observed thatthe case has been referred to MoEFo NC decided
.comments.

The case stands deferred t0 12.01.2016.

Status:Dcferred

Dcfer
l Date:12.01.2016

to wait for their

Status:Deforred

Defer

Date:12.01.2016

13.11.2015.As

to the nrm to

Status: Deferred

:01/81/050/00213/AM14/

Decision:NC noted that

no reply from the flrm
lexpedite reply.

,rn" "u.. 
stands deferred to 12.01 .2016.

Case No.:l/23li8l-ALc2t20l3 parry Name:MAK coNTRoLS Meet No/Dare :17/81-

i IAND 
SYSTEMS PVr LrD' 'ti7::r':

HQ File               RIン AF‖ c Lic.No/Date:3210063581

Meet No/Datc:17/8ト

ALC2/2015
01.12.2015

Lic.No/Datc:0210189458
:02/24/040/00010/AM14/ 08.05.2013

MSME Deficiency letter was issued to thc firm on
has been received, NC decided to send a reminder

‐
29.05.2013

to MoD.NC decided

Case No.:6/11/81-ALC2/2013

HQ Flle

:01/81/050/00160/Aヽ 414/

12.01.2016.

Party Name:PRECISION
ELECTRONICS LTD.

IRLA File

:05/24/040/00066/AM14/

:01/81/050/00387/AM14/       :32/21/040/00032/AM14/

‐Decision:NC observcd that the case has been rcfcrred

lcomments.

The case stands deferred to

Defer
Date:l2.01.2016

to wait for their

Mect No/Date:17/8ト

ALC2/2015
01.12.2015

1Lic.No/Datc:0510357436
‐18.06.2013

Approved

AA as per written comments of Deity
(copy enclosed).

Decision : NC decided to ratify the norms of above
vide UoO.No.27(42)/2013¨ IPHW dated 28.10.2015



‐RA rnay takc suitablc consequential action accordingly.

Case No.:1/14/81‐ ALC2/2013  Party Name:TTP         :Mcet No/Date:17/81-    Status:Deferred
TECHNOLOGIES PRIVATE  IALC2/2015

:01/81/050/00206/AM14/       :07/24/040/00155/AM14/      103.09.2013              Datc:12.01.2016

Decision:NC obscrvcd that clariflcation frorn RA is stiH awaited rcgarding whether the AA

has been issued on nctto net basis.NC decided to send a renlinderto RA to expedite the reply.

´
「 hc case stands deferrcd to 12.Ol.2016.

HQ Filc

HQ File

:01/81/050/00067/AM15/

1ン INIITED

RLA File

RLA File

:03/94/040/00901/AM14/

RLA File

:03/94/040/00498/AM14/

01.12.2015

‐Lic.No/Datc:0710098022 Defer

Status:Deferred

Meet No/Date:17/81‐       Status:Dcferred

ALC2/2015
01.12.2015             1

1Lic.No/Date:0310767077 ‐Defer

21.01.2014 Date:12.01.2016

issued to the firm on 09.11.2015. As no

send a reminder to the firm to expedite

Mcct No/Datc:17/81‐     Status:Dcferrcd
ALC2/2015
01.12.2015

Lic.No/Datc:0310767749 1Defcr

24.012014 Datc:12.01.2016

Case No.:35/2/81-ALC2/2014 1Party Name:GRAVITA INDIA IMeet No/Date:17/8ト
,LTD.,                :ALC2/2015

101.12.2015

HQ File RLA Filc Lic No/Date:1310045824  Defer

:01/81/050/00036/AM15/      113/24/040/00048/AM14/       17.01.2014              Date:12.01.2016

Dccision:NC observed that thc casc has bccn referred to MSMEo NC decidcd to、 vait for

thcir corrlrncnts.

´
「he case stands deferrcd to 12.01.2016.

Case No.:62/2ノ 81-ALC2/2014  Party NameiCROMPTON
IGREAVES LIMITED,

HQ File

:01/81/050/00063/AN415/

Dccision:NC notcd that DHI Deflciency letter was

reply from thc flrrn has been rcceived,NC decided to

reply.

´
「hc case stands defcrred to 12.01.2016.

Casc No.:66/2/81-Al′ C2/2014  Party NameiCROMPTON
GREAVES LIMITED,

Decision : NC noted that DHI Deficiency letter was issued to the firm on 13.11.2015. As no

reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

l'he case stands deferred to 12.01.2016.

ノン
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Case No.:17/2/81-ALC2/2014 Party NameiVSM VENTURE
CONTROL SYSTEMS P LTD

Mect No/Datc:17/81-    status:Defcrrcd

lALC2/2015

101.12.2015

1Lic.No/Date:0510378008 Defcr
03.02.2014

HQ Filc

:01/81/050/00018/AM15/

、RLA Filc

:05/24/040/00410/AM14/ Datc:12.01.2016

Decision : NC observed that clarification from RA is still awaited regarding wherher the AA
has been issued on repeat basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 12.01 .2016.

RLA Filc

:02/24/040/00189/AM14/

IMcet No/Date:17/8ト

ALC2/2015
01.12.2015

Lic.No/Datc:0210199764

07.02.2014

Status:DeFerred

lDcfer

l Date:12.01.2016

13.11.2015.As

to the flrrn tO

| IHQ Flle
l  101/81/050/00072/AM15/

1115もtiζ16五 :ヽこ 1816a ti畠

l nO reply from the flrm
l  leXpedite reply.

ICase No.:71/2/81¨ ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

MSME Deficiency letter was issued to the firm on
has been received, NC decided to send a reminder

IThe case stands deferred tO 12.01.2016.

ICase No.:48/2ノ 81‐ALC2/2014 1Party Name:VINDHYA
I                     TELELINKS LTD.,

.Meet No/Datc:17/8ト

:ALC2/2015

'Ol.12.2015

Lic.No/Datc:1110027893HQ Filc RLA Filc

12 :01/81/050/00049/Aヽ
415/      :11/24/040/00008/ノ Mヽ14/       12022014

Decision:NC obscrvcd that thc casc has becn rcfcrrcd to Do´
I｀. NC decidcd

comments.

The casc stands detrred tO 12.01.2016.

jStatus:Deferred

rDefer

Date:l2.01.2016

to wait for their

Case No.:12/2/81-ALC2/2014 Party Name:BHANSALI
CABLES&CONDUCTORS

IMcet No/Date:17/8卜     status:Defcrred
lALC2/2015

101.12.2015             ‐

lLic.No/Date:0510379333 1Defer

113.02 2014              Datc:12.01.2016

to DoT.NC decidcd tO wait for their

HQ File

:01/81/050/00013/AM15/

Decision:NC observed
comments.

(P)LTD.,

RLA File
:05/23/040/00075/AM14/

that the case has been referred

The case stands deferred to 12.01 .2016.

Casc No.:24/2/81‐ AIフ C2/2014

14

HQ「 ile

Party Name:BHANSALI
CABLES&CONDUCTORS
(P)LTD.,

RLA Filc

Mect No/Datc:17/8卜     status:Deferrcd
ALC2/2015
01.12.2015



:01/81/050/00025/AM15/      :05/23/040/00537/AM13/

Decision:NC observed that the case has been refcrred

cornincnts.

24.02.2014

to DoT.NC dccided

Date:12.01.2016

to wait for their

'l'he case stands deferred to 12.01 .2016.

Case No.:86/2/81- AI,CZl20l4 Party Name:BHANSALI 4ヽcct No/Datc:17/81‐      Status:Defcrrcd

CABLES&CONDUCTORS  ‐ALC2/2015
(P)LTD.,

RLA Filc

01 12.2015

Lic.No/Datc:0510380165 Defer
Date:l2.01.2016

to wait for their

Approved

:05/23/040/00265/AM13/ 2402.2014

1｀he case stands deferred to 12.01.2016.

Case No.:1/2/81¨ ALC2/2014  Party Namc:APAR
INDUS 「́ RIES I´ IMll｀ED    ALC2/2015

01.12.2015

HQ Filc              RLA File             Lic No/Datc:3410039725 Dcfer
:01/81/050/00002/A■ 115/      :34/24/040/00001/AM15/       0304.2014              Date:12.01.2016

16 Dccision:Nё
 observcd that appli`ation on the suttect AA ofthe company has not yet becn

rcccivcd. NC dccidcd to requcst RA, Vadodara to for、 vard t、 vo sctS Of application at the

carlicst.

HQ File

15 :01/81/050/00087/AM15/

Dccision:NC obscrved
commcnts.

HQ Filc

:O1/81/050/00268/AM16/

1｀hc casc stands dcfcrrcd to 12.01.2016.

Casc No.:3/14/81-ALC2/2015  Party Namc:SUNDER
IMPEX,PVT.LTD.

RLA Filc

:05/24/040/00042/AM15/

IMeet No/Date:17/81‐

IALC2/2015

101.12.2015

1Lic.No/Date:0510386819

119.05.2014

Decision : NC decidcd to ratify the norms of above AA as per written comments of DIPP
r7 vidc U.O. No. l2ll27l2}l5-'fSW/ datcd 01.12.2015 as undcr :

Quantities of import itcms at Sl. No. I &.2 may be allowed as 19'130 MT 8L

43.043 M'l'rcspcctivcly as 1.10 Kgs./Kg. content in the export products.

I{A may take suitable consequential action accordingly'

Case No.:20/ t1/81-AL.c2t o,. 
flrl{,I+[i:iJr,.rHiucTloN X;f;)"J?r*:t7t8t- 

Status:Dererred

101.12.2015             1              1

1tit.ヽも′bate:0'lbib42`う  .58fef      l
21.05.2014         1Date:12.01.20161

HQ Filc RLA Filc

:01/81/050/00343/AM16/      :07/21/040/01179/AM14/

中 嶽 ′
'

「

瓢 調赫 鴻
蹴

ι漑 品 謂

SAHu



: NC observed that the case has been referred to DHI. NC decided tO wait for their
ts.

case stands deferred to 12.01 .2016.

Casc No.:21/17/81-ALC2/2015 Party Nam

PRIVATE

Datc:12.01.2016

ision : NC observed that the case has been referred to DFII. NC decided to wait for their
ments.

case srands deferred to 12.01 .2016.

Casc No.:38/8/81‐ALC2/2014 Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

RLA File

:56/24/040/00006/AM15/
Lic.No/Datc:5610004271  Defcr

I)atc:12.01 2016

n : NC observed that the reply of the firm has been referred to MoS for comments. NC
to wait for their comments and defer the case.

case stands deferred to 12.01 .2016. 壼

:01/81/050/00249/AM15/

Case No.:33/8/81-ALC2/2014 Party Name:METENERE LTD.

RLA Filc
:05/24/040/00o73/AM15/

‐Lic.No/Date:0510388084

03.06.2014

ision : NC noted that MSME Deficiency letter was issued to the firm on
reply from the firm has been received, NC decided to send a reminder

Dcfer

Datc:12012016

13.11.2015.As

to the nrm to
reply.

case stands deferred to 12.01 .2016.

tase lN o.:o3/11/31-ALC2/2014 Party Namc:HBL POWER    Mcet No/Datc:17/81-    status:Dcfcl・
rcd

SYSTEMS LTD。 ,          ALC2/2015
01 122015

HQ rr‖ C               RLA F‖ c              Lic No/Datc:091oo60610 Dcfc・
r

22 :01/81/050/00349/AM15/      :o9/24/040/Ooo57/Aヽ 415/      o8.07 2014              Datc:12012016

Case No. :35/ I I /81 - ALC2120 I 4 p arty Name: H BL pO W ER

Кision:NC Observed that RA wttζ お166siさa t6 fu:Aiζ A:he correct cOpy of the applicatiOn
the suttect AA which is still awaitcd.NC decided send a reminder tO RA tO cxpcdite thc
、l、′

ALC2/2015
01.12.2015

:01/81/050/00244/AM15/

.  ｀́    |■ ′ , 、=.1 ～ t

lt/t
l/l-a -'-")$(r< oq, 

"n...Lvdr{ 
*k{^*u

frr qrrrrr frorq s,fR+rrQ
Fof.lgn fmde Ooveld:m6:rt Otficaa

E*rt qnrrr q61:y*v66r1
Olraotor.ta Gonrnl of Ffrelcln Traat
lFfq E rfqr Oopd- ol Gos,rmcroe

E ritn .r!Ft. q{ ft-tzr
trdyoa ah.wan, tLYY i,-.lhl

Status: Deferred
ALC2/2015

Ｆ

Ｉ

Ｉ

Status: Dcferred



Thc case stands deferred to 12.01.2016.

Case No.:12/11/81-ALC2/2014 Party Namc:ASSOCIATED
PIGMENTS LIMITED

Mcct No/Date:17/81‐

ALC2/2015
01.12.2015

Lic.No/Datc:0210204395

09.07.2014

Status:Deferred

Dcfer

Date:12.01.2016

13.ll.2015.As

to the flrnl to

HQ Filc

:O1/81/050/00326/AM15/
23 bccisiふ五:ヽ c n6ted that
no reply from the flrm

expeditc reply.

RLA Flle

:02/24/040/00069/Aトプ115/

MSME Deficiency letter was issued to the firm on

has been received, NC decided to send a reminder

The case stands dcferred to 12.01.2016.

Case No。 :29/11/81-ALC2/2014 Party Name:ALSTOM INDIA  IMeet No/Date:17/81-   Status:Deferred

lLIMITED,               IALC2/2015
101.12.2015             :

HQ Flle              lRLA File              iLic.No/Date:3410040368 1Defer

24 :01/81/050/00343/AM15/      :34/24/040/00013/AM15/       16.07.2014              Date:12.01.2016

Dccision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC

decided to、vait for their comments and dcfer the case.

The case stands defcrrcd to 12.01.2016.

Case No.:73/11/81-ALC2/2014 Party Name:ALSTOM
LIMITED,

INDIA  Meet No/Date:17/81-   Status:Deferred
ALC2/2015
01.12.2015

Lic.No/Datc:0310786931  Defer
16.07.2014 Date:12.01.20161

for comments.NCI

HQ Filc

:01/81/050/00387//ヽ M15/

27 Casc No.:10/11/81¨
ALC2/2014

RLA Filc

:03/94/040/00347/Aヽ 415/

Dccision : NC observed that the reply of the llrm has been referred to DHI
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No。 :6/11/81¨ ALC2/2014 Party Namc:SIECHEM
ITECHNOLOGIES PRIVATE
LIMITED

HQ Filc              RLA Fllc

26 01/81/050/0,320/AM15/    :94(24夕
49/09091/今

Y15/
Dccision:NC observed that the case has been referred

comments.

J'he case stands deferred to 12.01.2016.

IMeet No/Datc:17/81‐

IALC2/2015
101 12.2015

1Lic.No/Date:0410159116

128.07.2014

to DoTo NC decided

Defer
Date: 12.01 .2016

to wait for their

Status:Defc・ rrcd

Party Namc:VIKARSH
STAMPINGS INDIA PVT.LTD.

Mcct No/Datc:17/81-    Closcd

1



‐HQ File
IRLA Filc

RA may take suitable consequential action accordingly.

101.12.2015

:01/81/050/00324/AM15/
131/83/040/Oolo8/AM15/

Decision:It was decidcd that RA shOuld cnsure that AA

ILic.No/Datc:3 H Oo64657

130.07.2014

is as per SION C-323.

DccisiOn:NC Observed that the reply Ofthc nrm has been refetted to c屁
lё‐NC decided tO wait fortheir cOmments and deferthe case.

Case No.:36/11/81¨ ALC2/2014

HQ Filc

28 :01/81/050/00350/AM15/

The case stands deferred to

Casc No.:86/11/81-A LC2/2014

HQ Filc

:01/81/050/00400/AM15/
29 Deciζ

i6轟 :ヽ c h6tea thit
no reply from thc flrm

expedite reply.

1基Ъ血 :シ ii′bi_ALёう/2014

10再港       ‐
|:01/81/050/00316/AM15/

Party Name:INDO cooL    IMectヽ
o/batc:1"恵 ト

COMPosITES PRIVATE    ALC2/2015
LIMITED

RLA F‖ e
:04/24/040/001o1/AM15/

IRLA File

102/24/040/Ooo91/AM15/

Party Namc:TTP
TECHNOLOGIES PRIVATE
LIMITED

RIンA Filc

:07/24/040/Oo170//ヽ 4ヽ15/

101.12.2015

1Lic.No/Date:0410159126
101.08.2014

,01.12.2015

1Lic No/Date:0210204734
108.08.2014

.Status:DeferrOd

,Defer

l Date:12.012016

for cOmmcnts.

Dcfer

Datc:1201.2016

13.ll.2015.As

to thc Arnl tO

Status:Deferred

lDefer

Date:12.01.2016

13.11.2015. As
to the firm to

12.01.2016.

記 総 霧 tl∫朧 含

TED I造
き州 rC囲

― まムms Dcたrttd

l―10Fil`~~´
~~~

101/81/050/00368/AM15/
301“

iξ161:ヽё h6ぉa th読
inO reply frOm the nrm

ieXpedite reply.

The case stands deferred to 12.01 .2016.

The case stands deferred to 12.0 l.2Ol6.

Case No.:54/rlr8l-ALC2/20r4 party Name:MEIENERE Lr-D. Meet No/Date :r7/8r_

.MSME Deficiency letter was issued to the firm on
has been received, NC decided to send a rcmindcr

IALC2/2015

101.12.2015

1RLA File              ltic.ヽ も
'batも

ib516306ケ bj
:05/24/040/Oo178/AM15/     122.082014

MSME Denchnι
シiさtigr続ざissied l。 lhe n品 6A

has bcen reccived, NC decided tO send a rernindcr

:造き」冽腎
ta 17/81‐  針江uま Dcirrcd

.01.122015             ‐

‐Lic.No/Date:0710106521  Defer

「



Dccision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two sets of application at the
carliest.

Thc case stands dcfcrred to 12.01.2016.

Case No.:7`/17/81‐ ALC2/2014 Party Name:RAHEE TRACK   Mcct No/Datc:17/81‐
TECHNOLOGIES PRIVATE  ALC2/2015

Approved

HQ Filc

:01/81/050/00611/AM15/

HQ File

33 :01/81/050/00555/AM15/

HQ File
:0 I /8 I /050/00570iAM I 5/

34 Decision : NC decided to
written comments of DHI
enclosed).

LIMITED,

RLA File

102/24/040/00139/AM15/

RLA F‖ c

:03/95/040/00638/AMi5/

01.12.2015

Lic.No/Date:0210205074

17.10.2014

Lic.No/Datc:0310791182

18 11 2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2l12712015-TSW/32 dated 01.12.2015 as under:

'fotal net weight of export product may be specified as 19.582 MT containing
14.25 MT of Steel Gross Rail.
Word "Relevant" may be prefixed with the description of import item and its
quantity may be allowed as 14.861 MT as 1.043 Kgs./Kg. content in export item
after taking 20 o/o recovery from scrap.

RA may take suitablc consequential action accordingly.

こlζしヽ。.:'6/1ウ /患 1¨ALci/ibi4 1:A,ヽ 1ふと:むミく漸ёALヤA  「Mきまヽ 。/5181iケ′8i:
ISTEELS LIMITED,         IALC2/2015

'01.12.2015

Approved

１

　

　

　

２

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(5)/2015-TW dated 19.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:35/17/81¨ ALC2/2014 Party Name:ALSTOM INDIA  Mect No/Date:17/8ト
LIMITED,               ALC2/2015

101.12.2015

RLA Flle Lic.No/Datc:3410040713  Dcfcr

Status: Deferred

:34/24/040/00214/AM15/       24.11.2014              Datcl1 2.01.2016

send a letter to flrnl to subnlit the fo1lo、 ving information as per

vidc U.〇 .No.3(36)/2015-TSW(B)/369 dated 27.10.2015(copy

′
「 he case stands defcrred to 12.01.2016.

Case No.:36/17/81-AI″ C2/2014 Party Name:ALSTOM INDIA
35                      LIMITED,

4ヽcct No/Datc:17/81-     Status:DeFerred

AlンC2/2015
01.12.2015                           ‐

■



.HQ File

101/81/050/00571/AM15/

IHQ File

371:01/81/050/00591/AM15/

RLA File
:34/24/040/00213/AM15/

RLA Fllc

:07/24/040/00323/AM15/

Lic.No/Datc:3410040722 
‐
Defcr

25.11.2014 IDatc:12.01.2016

to DHI for comments.NCDecision : NC observed that the reply of the firm has been relerred
decided to wait for their comments and defer the case.

The case stands deferred to 12.01 .2016.

‐HQ File RLA Filc Lic No/Date:0510392310  1)cfc・ r

36101/81/050/00580/AM15/   :05/23/040/00383/AM15/    08.12.2014        Datc:12.01.2016
1Decision:NC observed that the casc has been referred to MSME.NC dccided to wait for

their corllinents.

1｀ hc casc stands dcferred to 12.01.2016.

Case No.:56/17/81-ALC2/2014 Party Namc:LM VVIND POWER McctNo/1)atc:17/8ト

BLADES(INDIA)PVT.LTD  ALC2/2015
101.12.2015

1Lic.No/Datc:0710107176

12.12.2014

:Decision:NC observed that thc reply ofthe Arm has been referred to C&PC
iNC decided tO wait fortheir comments and deferthe case.

IThc case stands defelTed to 12.01.2016.

Case No.:45/17/81-ALC2/2014 Party Namc:BINDAL
SMELTING PVT LTD

Meet No/Datc:17/81‐

ALC2/2015
01.12.2015

Status: Defcrrcd

IStatus:Dcferrcd

Defer

Datc:12012016

for comrnents.

Mcet No/Date:17/81-   Status:Deferrcd
ALC2/2015         1
01.12.2015             1

Lic.No/Date:3110065219  Defer

20.01.2015 Date:12.01.2016

furnished by C&PC vide their O.M.
2015 and decided to seek some technical

ICase No.:84/17/81¨ ALC2/2014 1Party Name:BILCARE

I                    :LIMITED

HQ File

:01/81/050/00619/AM15/
38b`ciζ
ibi : ёヽ とさliもer表さd the 8。m品さht`

INo.46011/43/2014-PC.H dated 16山 November,

IClarincajon from C&PC.

IThe case stands deferred t0 12.01.2016.

RLA File
:31/83/040/00228/AM15/

Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

RLA F‖ e
:32/21/040/00162/Aヽ 415/

Casc No。 :26/17/81-AIり C2/2014

39‐

‐
HQ File

:01/81/050/00561/ANI15/

,Mcet No/Date:17/81‐
:ALC2/2015

101.12.2015

Lic.No/Datc:3210077400

2101.2015

iStatus:Deferrcd

lDcfcr

Date:12.01.2016

10
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Decision : NC noted that DoT Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 12.01.2016.

Case No.:39/5/81-ALC2/2015 ‐Party Name:R.R.KABEIン
LIMITED,

Meet No/Date:17/81-    Status:Deferred

lALC2/2015

01.12.2015

1Lic.No/Date:0310794640 ‐DcferHQ File RLA「 ile
:01/81/050/00l39lAMl6l :031951040101018/AM l5/ l7 .03.2015 Date:12.01.2016

40 
Dccision : NC noted that DIPP Deficiency letter was issued to the firm on 13.11.2015. As no

reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 12.01 .2016.

Case No.:3/5181-LLC2l20l5 PartyName:DELPlll Meet NoiDate:l7l8l- Rejected
CONNECTION SYSTEMS    ALC2/2015
1NDIA PRIVATE LIMITED,   01.12.2015

HQ File

:01/81/050/00103/AM16/

41 Decision : NC noted that the company has not replied to C&PC D/L dated 08.09.2015 and

reminder dated 09.10.2015. Since no reply was received form the company despite repeated

reminders, the committee decided to reject the case with direction to firm to pay customs duty

& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:31/5/81-ALC2/2015 Party Namc:SUPRA QUALITY IMeet No/Datc:17/81-
EXPORTS(INDIA)PVT.LTD.ALC2/2015

01.12.2015

RLA File

:10/24/040/00135/AM15/

RLA Filc

:03/95/040/01049/AM15/

Party Namc:METAL CARE
ALLOYS PRIVATE LIMITED.

RLA Filc
:03/95/040/01054/AM15/

Lic No/Date:1010059079

25.03.2015

Lic.No/Date:0310794963

27.03.2015

Status:Deferred

Defer
Date:l2.01.2016

for comments.

HQ File

42 :O1/81/050/00131/AM16/

Casc No.:24/5/81-ALC2/2015

43

HQ Filc

101/81/050/00124/AM16/

Decision : NC observed that the reply of the firm has been referred to DIPP
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.0 | .2016.

Mcct No/Datc:17/81-     IStatus:Defcrrcd

ALC2/2015
01.12.2015

Lic No/Datc:0310795006  Defcr
30.03 2015              Datc:12.012016

ん/
・謡
Щ′P'出肥織響

Dl』意■」モぉfi.■諄翻覇嗣駐
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Decision : NC noted that MSME Deficiency
followed by reminder on 09.1 1.2015. Reply
wait for the reply of the company.

The case stands deferred to 12.01 .2016.

letter was issucd to thc company on
of the company is still awaited. NC

09.10.2015

dccided tO

Case No.:5/5/81-ALC2/2015   Party Name:IMAGEIッ ABElン S  Mcct No/Datc:17/8ト
PVT.1ン TD.,              ALC2/2015

01.122015

IHQ Filc

101/81/050/00105/AM16/

HQ Filc

HQ File

:01/81/050/00154/AM16/

‐RLA File

:07/24/040/00475/AM15/

RLA File

:10/24/040/00140/AM15/

Rcjcctcd

Lic.No/Datc:0710107976

31.032015

Mect No/Date:17/81-    status:Dcfcrrcd
.ALC2/2015

101.12.2015

1Lic.No/Datc:0710107977 ‐Dcfer
31.03.2015 Date:12.01.2016

has been referred to DeitY. NC also
has requested the company to depute a

Vヽithdrawn

Lic.No/Datc:1010059108

13.04.2015

aain."i.ion r NC noted that the 
"o*funy 

trai not ieptieA io C&PC D/L dated iO.os.zots ano
reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

.RA ryI ta!9 yi_taUte consequential action accordingly.

Caso No。 :8/5/81¨ Al」C2/2015  Party Name:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

RLA Fllc
:01/81/050/00108/AM16/      :07/24/040/00487/AM15/
451Detiζ

16n iNC obseivさ d that iepl, 。F iAe coml五 A,
observed that DietY vide thcir lettcr dated 19.11.2015

representative for technical discussiOn.

The case stands deferred t0 12.01.2016.

46

Casc No.:25l5/81-ALC2/2015 Parly Name:STEEL GEMS, Meet No/Dare: I 7/g l- Closed

HQ File RLA F‖ c

ALC2/2015
01.12.2015

Lic.No/Date:0310795045
r:01/81/050/00125/AM16/ :03195t040/011 l9lAM l5l 31 .03.2015

Decision :NC observed that RA, Mumbai vide theiremail dated 16.11.2015 has sratcd lhar
the firm has surrendered the subject AA unutilized and the said AA has been cancelled by
them on 02.07.2015. Based on RA's report, NC decided to crose the case.

RA may take suitable consequential action accordingly.

Case No.:10/8/81-ALC2/2015  Party Name:FC1 0EN       Mcct No/Datc:17/8ト

COblNECTORS LIMITED    ALC2/2015
47 01 12.2015

A
il1

[4-1r",Ni'
lr{gq wrgleeAovuMNA SAHU
#vr Erqra Ectrti

fiicig;. frido Devclc':mr'rt Oftio.,
ffirr qrrn rrrrr-i-qlrreg;

otridtodte Gonrrel ol Fore$t'n Ttad'
rrFrw Gu74 1 P.pta. ot comm.tc.

s;3IFr eFr.r. rf QCr+i-_ -
Uayoa ah.Ea. I{.w r'.tlttl
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Decision :NC observed that the company vide letter dated 26th October,2015 have applied

I'or amendment of the subject AA. The company have also stated that they will be able to
furnish reply to DeitY's DL only after their AA is being amended. Based on the company's
said statement, NC decided to withdraw the case at present with direction to the company to

apply again for fixation of norms once their subject AA is being amended.

RA may take note of the same.

Case No. : 7/5 I 8l - ALCZ l20l 5

I IQ I"ile
:0 I /8 I /050/00 107 I AMI 6l

Decision : NC observed
their comments.

SYSTEヽ 4S lンTD

RLA Filc

Casc No.:9/5/81-ALC2/2015  Party Name:BINDAL
SMELTING PVT LTD

Palty Namc:TATA POヽ VER   Mcct No/Datc:17/81‐     Status:Defcrrcd

SOLAR SYSTEMS LTD.    Alン C2/2015
01 12.2015

RLA Filc                Lic.No/Datc:0710108018  DefcSr
15.04.2015:07/24/040/00470/AM15/ Datc:1201.2016

that the case has been referred to MNRE. NC decided to wait for

The case stands deferred to 12.01 .2016.

Case No.:4/5/81-ALC2/2015 PartyName:'l'D POWIIR Mcct No/Datc:17/81‐      Status:Deferred

ALC2/2015
01.12.2015

HQ「 ilC Lic.No/Date:0710108076 ‐Defer

:01/81/050/00104/AM16/   .:07/24/040/00013/AM16/    117.04.2015        ,Datc:12.01.20161

Decision:NC observed thtt the reply ofthe flrm has been referred to DHI for comments.NCI

decidcd to、vait for their comments and defer the case.

The casc stands dcferred to 12.Ol.2016.

HQ File              ‐RLA Flle              Lic.No/Date:0510393999 1Dcfer       l

50:O1/11/959/,010γ
ttM16/    :95/73(049/90996`今 Y16/    127.04.2015        :Date:12.01.20161

Decision:NC obscrved that the case has been referrcd to MSME.NC decided to wait fo■

thcir commcnts.

Thc case stands def-erred to 12.01.2016.

Mcct No/Date:17/81-

ALC2/2015
01.12.2015

Status: Dcferred

ApprovedCase No.:16/5/81‐ALC2/2015  :Party Name:AGH ALTECH   IMeet No/Date:17/81‐

IPRIVATE LIMITED       IALC2/2015
l           Юl.12.2015

51 HQ Filc
:01/81/050/00116/AM16/

RLA File

i05/23/040/00023/AM16/

Lic.No/Datc:0510394025

29.04.2015

Dccision:NC decided to ratify thc norms of abovc AA as per wrLten comments of DIPP‐

vide U.O.No.12/127/2015¨ TSW/51 dated Ol.12.2015 as under:

「
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l. Word "Relevant" may be prefixed with the description of import item and its
quantity may be allowed as 147.144 Kgs. as 1.03 Kgs./Kg. content in the export
products.

RA may take suitable consequential action accordingly.

Case No.:13/8/81-ALC2/2015

SPRINGS PRIVATE LIMITED ALC2/2015
01.12.2015

:■Q File…
…~‐…………………

1こIFilざ
~̈~~~……

:01/81/050/00157/AM16/       :31/83/040/00006/AM16/

Decision : NC decided to ratify the norms of above AA on repeat basis as per
ts of E)IPP vide U.O.No.12/127/2015-TSW/52 dated Ol.12.2015 as under:

weight of export items at Sl. No. I to 26 does not include weight of plugs.
2. Import items from Sl. Nos. I to26 shall be of same grade as contained in the export

product.
3. Quantities of import items from Sl. No. I to26 may be allowed as 1.04 Kgs./Kg.

content in export items at Sl. No. I to 26 respectively.
4. Quantities of import items at

of FOB value of exports.
27 &.28 put together may be allowed upto 2 oh

RA may take suitable consequential action accordingly.

Lic.No/Date:3H0065421

08.05.2015

IParty Name:L&T
‐HYDROCARBON
ENGINEERING LIMITED

Decision : NC observed that the company vide letter No. LIC:LU′ I｀ :1126:・「 M datcd 20th', 2015 have requested one month time to furnish reply. NC decided to allow one
time to the company to furnish the reply.

case stands deferred to 12.01 .2016.
1

54

Case No.:7/14/81-A LC2/2015  Party NamciHIGH ENI〕 RGY   Mect No/Datc:17/81-    Approved
BA7~「ERIES(INDIA)     ALC2/2015
LIMITED,               ol.12.2015

HQ Filc               RLA Filc              Lic.No/Datc:0410160494
:01/81/050/00272/Aヽ 416/       :o4/24/040/00309/AN414/        11.o5.2015

Decision:NC decided to ratitt the nOrms Of above AA as pcr writtcn comments of DIPP

vide U.Oo No. 12/127/2015-TSW/54 dated 01.12.2015 as under:

Advance AuthorizatiOn may bc ratifled as undcr on repcat basis as pcr flrl■ 's AdyOncc

呻

Dl4otor!!t

SAHU

淋 薫醜濡 ゴ誡
:冨鷲 薄蠣i淵:::疇

Mect No/Datc:17/8ト

101/81/050/00181/AM16/ :03/95/040/01064/AM15/

ー
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Authorization Nos. 0410104670 dated 18.05.2009 & 0410109497 dated 18.11.2009

ratified in Norms Committee Meeting No. 11/81 dated 2810812012:

(i) Net weights of export products at Sl. Nos. 1,2, 3 & 4 may be specified as

1440 Kgs., 228 Kgs., 4800 Kgs. & 630 Kgs. respectively.
(ii) Export item at Sl. No. I to contain 288 Kgs. of Silver.
(iii)Export item at Sl. No.2 to contain 57.6 Kgs. of Silver.
(iv)Words "No. of cells l5 Nos." may be suffixed with the description of export

product at Sl No. 1.

(v) Words "No. of cells 20 Nos." may be suffixed with the description of export
product at Sl. No. 3

Quantities of import items may be allowed as under:

1. Quantity of import item at S.No.l may be allowed as 290.88 Kgs. as

I .01 Kgs./kg. content in export item at Sl. No. 1 .

2. Quantities of import items at S.Nos.2 & 3 may be allowed as 281.52 Kgs. &
138.32 Kgs respectively as 1.02 Kgs./kg. content in export item at Sl. No.

l.
3. Quantities of import items at S.Nos.4, 5 & 6 may be allowed as 52.92 Kgs.,

15.12 Kgs. & 195-32 Kgs. as 1.05 Kgs./kg. content in export item at Sl.

No. l.
4. Quantity of import item at Sl.No.7 may be allowed as 58.176 Kgs. as

l.0l Kgs./kg. content in export item at Sl. No. 2.

5. Quantities of import items at S.Nos.8 &.9 may be allowed as 56.304 Kgs. &
27.66 Kgs. respectively as 1.02 Kgs./kg. content in export item at Sl. No.

2.

6. Quantitiesof importitemsatS.Nos.l0, ll &12 may beallowedas 10.584

Kgs., 3.024 Kgs & 39.06 Kgs. respectively as 1.05 Kgs./kg. content in

export item at Sl. No. 2.

Quantity of import item at Sl. No. l3 may be allowed as 1.05 Mtrs.,/Mtr.

content in the export item at Sl. No. 3.

Quantity of import item at Sl. No. 14 may be allowed as 1.02 Mtrs..iMtr.

content in the export item at Sl. No. 3.
g. Quantity of import item at Sl.No.ls may be allowed as 558.6 Kgs. as

1.05 Kgs./kg. content in export item at Sl. No. 3.

10. Import items at Sl. No. 16 & 17 may be allowed on net to net basis with

accountability clause in export item at Sl. No. 3.

11. Quantity of import item at Sl. No. I 8 may be allowed as I.05 Mtrs../Mtr.

content in the export item at Sl. No. 4.

12. Quantity of import item at Sl. No. l9 may be allowed as 1.02 Mtrs../Mtr.

content in the export item at Sl. No. 4.

13. Quantity of import item at Sl.No.2O may be allowed

Kgs./kg. content in export item at Sl. No. 4.

14. Import items at Sl. No. 2l & 22 may be allowed on

accountability clause in export item at Sl. No. 4.

7.

as 83.8 Kgs. as .05

net to net basis with

み15
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RA may take sulabL cOnsequendJ acti6A ttc861aittly・

Case No.:17/5/81‐ALC2/2015  Pil'ヽ五鳥も:TOSAijAjSW   IMcetヽ 6/bic:1ケ ,81-
IPOWER SYSTEMS PRIVATE IALC2/2015
LIMITED

101.12.2015

|  IHQ File               lkLA li18          ~   lticiヽ 3/bliと 64ibi`b4う

`  

‐

15‐
|:響 |1職 i:|:慕 ||よ|:illillllIIIIlhi∴::ii:lllllム

86ふ轟8it`。 15責 i↓ idさ

Ad価 Ond m巧∝ mw m江面 J hed江 割N謙
織 :財磁 :暮lgm江

面 J CRGO D銀 H酬
I Steel COil)which may bc a1lowed as 221 MT

1 0therinputsmay bea110wed On repeat basis asin AANo.0410160497.

RA rnay take suitablc cOnscqucntial actiOn accOrdingly.

Casc No.:18/5/81-ALC2/2015  Party Nattc:TOsHIBA JSW   Mect No/Datc:17/81‐

POヽVER SYSTEMS PRIVATE  ALC2/2015
1ン IレIITED 01.12.2015

IJQ File RLA Irile Lic.No/Date:0 410160497,u :01i8ti050l00u8/AMt6t :04/24t040t00ototAMt6/,i.orli,r""r,v,uu*)
Decision : NC de^cided to ratify the norms of above AA as pcr written commcnts of DIII vidcU'o' No. 3(140)1201 5-TSw(B) 1373 dated 04.r r .2,0rs r."r, encroscd).

RA may take suitable consequential action accordingly.

Case No.:28l8/gl-ALC2/2015 pafty Name:BARODA Meet No/Datc :l7lgl_ Status:DeferredEQUTPMENT AND VESSEI,S At_c2t2ot5

一
　

―

Approvcd

Approved

‐PVT LTD 01.122015

rlnformation in respect of S.No. 3,4, s & r r of Standard Deficiency Letter.

The case stands deferred to 12.01.2016.

Casc No.:17/8/81-ALC2/2015

58

HQ Filc

:01/81/050/00161/Aル 116/

Party Name:ANJANI Mcet NoiDare:17/gl_ RejectedTECFINOPLAST I-TD. ALC2/2015
0t.12.20ts

RLA File
:05/23/040/00os2tAMt6t f;'.#."/fii''osto3s42s7

―

HQ File RLA Fite Lic.No/Date:34 1004t222 Deferr:01/81/050/00172/AMr6/ :34/2u040r00o43rAMr6/ ,tz-.os.zots 
Da...e:12.0r .2016sz'Decision : NC decided to send a letter to firm to submit ttr. rotto*ing information as per thccomments of the representative of DIpp:



Decision : NC noted that the.o*puny has not replied to C&PC D/L dated 14.08.2015 and

reminder dated 09.10.2015. Since no reply was received form the company despite repeated

reminders, the committee decided to reject the case with direction to firm to pay customs duty

& applicable interest for IIODC.

RA may take suitable consequential action accordingly.

59

HQI↑ ilC

:O1/81/050/00171//ヽ Nl1 6/

HQ IrilC

:01/81/050/00145/AⅣ l16/

HQ Filc

61 :01/81/050/00188/ノ
Nヽ416/

ICasc No.:45/8/81‐ ALC2/2015

621

HQ Filc

:O1/81/050/00189/AM16/

RLA File

:07/24/040/00048/AM16/

RLA Flle

:05/24/040/00094/AM16/

Party Name:MOTHERSON
SUMISYSTEMS LTD.,

RLA Filc

:05/24/040/00097/ANl16/

Lic.No/Datc:0510394455

0406.2015

Status: Deferred

Status:Deferred

Defer
Date: 12.01 .2016

for comments.

Casc No。 :27/8/81-ALC2/2015 Party Name:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

RLA Filc

:07/24/040/00057/AM16/

Mect No/Date:17/8卜     Status:Deferred
ALC2/2015
01.12.2015             ‐

Lic.No/Datc:0710108272 Dcfcr

27.05.2015 Date:12.01.2016

has been refered to DeitY. NC also
has requested the company to depute a

Lic.No/Datc:0710108283  Dcft・ r

28.05.2015              Datc:12.01.2016

was issued to the company on 09.10.2015

company is stiH awaited.NC decidcd to

Decision : NC observed that reply of the company
observed that DietY vide their letter dated 19.1 1.2015

representative for technical discussion.

The case stands deferred to 12.01.2016.

Case No.:1/8/81-ALC2/2015  Party NameiCEE DEE METAL Meet No/Datc:17/81-
ALLOYS(P)LTD,        IALC2/2015

101.12.2015

60 Decision : NC noted that MSME Deficiency letter
followed by reminder on 09.11.2015. Reply of the
wait for the reply of the company.

'l-he case stands deferred to 12.01 .2016.

Case No.:44/8/81¨ALC2/2015 Party Name:MoTHERSON   IMeet No/Date:17/81¨
SUヽ41SYSTEMS LTD.,      ALC2/2015

101.12.2015

Decision : NC observed that the reply of the firm has been referred to C&PC
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01 .2016.

Mcet No/Datc:17/81-    Status:Deferred

ALC2/2015
01.12.2015

Lic.No/Datc:0510394456  Dcfer

04.06.2015              Datc:12.012016

17



iDecision : NC observed that the reply of the firm has been referred to C&PC for comments.
INC decided to wait for their comments and defer the case.

'The case stands deferred to 12.01 .2016.

Case No。 :2/8/81¨ ALC2/2015  Party Name:CEE DEE METAL IMeetNo/Dtte:17/8ト

‐ALLOYS(P)LTD,        :ALC2/2015
‐01.12.2015

Status: Defcrrcd

Datc:12.01.2016

IStatus:Dcferrcd

Dcfer
lDate:12.01.2016

for comments.

Status: Deferred

.Defer

Date:l2.01.2016

for comments.

IStatus:Defcrrcd

lDefcr

‐Date:12.01.2016

for cornrnents.

HQ Filc

:01/81/050/00146/AM16/

HQ File

64:01/81/050/00184/AM16/

RLA File

:07/24/040/00072/AM16/

IPVT LTD,

IRLA File

:03/94/040/00173/AM16/

Lic.No/Date:0710108322  Dctr

05.06.2015

63 
Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.2015
,followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to
rwait for the reply of the company.

rThe case stands deferred to 12.01 .2016.

Case No.:40/8/81‐ALC2/2015 Party Name:ANGLO STEEL  Mcet No/Datc:17/8ト

PVT LTD,

HQ File              RLA File

PVT LTD,

HQ Filc              RLA Filc
66 101/81/050/00186/AM16/      :03/94/040/00182/AM16/

:ALC2/2015

101.12.2015

Lic.No/Date:0310796526
.09.06.2015

ALC2/2015
01 122015

‐Lic.No/Datc:0310796525

ALC2/2015
01.12.2015

1Lic.No/Datc:0310796527

109.06.2015

Decision:N(〕 observed that thc rcply ofthe nrIIl has been refcrrcd to MSME
‐NC decided to wait fortheir comments and deferthe casc.

The case stands deferred to 12.01.2016.

Casc No.:41/8/8卜 ALC2/2015 Party Nanlc:ANGLO STEEL  Meet No/Datci1 7/8ト

65 :01/81/050/00185/AM16/     :03/94/040/00165/AM16/ 09062015

Decision : NC observed that the reply of the firm has been referred to MSME
NC decided to wait for their comments and defer the case.

rThe case stands deferred to 12.01 .2016.

Case No.:4218181-ALC2l20l5 PartyName:ANGLO STEEL MeetNo/Datel.17181-

Decision : NC observed that the reply of the firm has been referred to MSME
NC decided to wait for their comments and defer the case.

A/rlt//t r'
Iq ,1,// \--/ L

rlffi"A gIE' PRAD-YUMIIA SAHI'
#gI qfqrv ftolrs sffi

f&rion trtdc Oavclonm'iit Oftic,
frrr qnrrr qEli-i+'crrer-.?
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tfuq Brrrqloep,tr. of Conrrrr.toa

sdfq rrq-r. qd fr.'el
Ulavca Strar-.t, l{aw ! -tltll
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′
「 hc casc stands deferred to 12.01.2016.

Case No.:44/5/81-ALC2/2015 Party Name:MIl‐「AL
APPLIANCES LIMITED,

HQ File

67 :01/81/050/00144/AM16/

Decision:NC obscrvcd
received. NC decided to

′
「 hc case stands dcfcrred to 12.01.2016.

Casc No.:23/8/81-ALC2/2015 Party Namc:FRICT10N

RLA Filc

:56/24/040/00050/AM15/

Meet No/Date:17/81‐      Status:Deferred

ALC2/2015
01 122015

Lic.No/Datc:5610004629  .Defer

1606.2015 Date:12.01.2016

that application on the subject AA of the company has not yet been

request RA, Indore to forward two sets of application at the earliest.

METAL FIBRES(lNDIA)   IALC2/2015
P.LTD                 01.12.2015

MeetNo/Date:l7l8l- Status:Deferred

Lic.No/Date:0510394577 ‐Dcfcr

16.06.2015 Date:1201.2016

68 Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.2015

followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 12.01 .2016.

HQ Filc

:01/81/050/00167/AM16/

HQ File

69 :01/81/050/00170/AM16/

RLA File

:05/23/040/00025/AM16/

RLA Fllc

:07/24/040/00080/AN416/

Mcct No/Datc:17/8ト

IALC2/2015

01.12.2015

1Lic.No/Date:0710108374
116.06.2015

Status:Deferred

Defer
Date: 12.01 .2016

for comments.

Casc No.:26/8/81-ALC2/2015 Party Name:ZENITH
PRECIS10N PVT LTD,

Decision : NC observed that the reply of the firm has been referred to MSME
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01 .2016.

ｐｅ

ｄ
ｅｒ

ａＳ

　

ｕｎ

Case No.:22/8/81¨ALC2/2015  Party Namc:GUPTA METAL
SHEETS LTD.

HQ「 ile
101/81/050/00166/AM16/

Decision:NC decided to ratiゥ the nOrms of above AA

vidc U.0.No.12/127/2015-TSW/70 datcd Ol.12.2015 as

RLA File
:05/23/040/00110/AIM 16/

l. Quantity of import item at Sl. No. I may be allowed
the export item as per Sl. No. I (a) of SION C-l196.

IMcet No/Date:17/8卜     :Approved
lALC2/2015

101.12.2015              1

lLic.No/Date:0510394629 1

119.06.2015    1

written comments of DIPP

1.075 Kgs./kg. content in

たレ

T
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2. Quantities of import items at Sl. No. 2 & 3 may be
content in the export item as per as per Sl. No. I (b) &

RA may take suitable consequential action accordingly.

aHowed as l.064 Kgs./kg.

I(C)OfSION C― 1196.

RejcctedCase No.:12/8/81‐ALC2/2015  Parly Namc:ANVIL CABLES  Mcct No/1)atc:17/8ト
PVT.LTD.,              ALC2/2015

01.12.2015

,1 Decision : NC noted that the company has not replied to DIPP D/L dated 09.09.2015 and

reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

‐HQ File

:01/81/050/00156/AM16/
`RLA Filc
:02/24/040/00036/AM16/

ILic.No/Date:0210205904

22.06.2015

IMcct No/Datc:17/81‐
IALC2/2015

I                     DISTRIBUT10N SYSTEMS   10 1.12.2015

1HQ File               RLA Filc              :Lic.No/Datc:0910062329
101/81/050/00274/AM16/       1o9/24/040/00210/AM16/       13.07.2015
72 btciζ

161∵ ёヽ

`品

iともどお∴轟ify the A61嵩ζ6rab。↓もAA ttζ lも「纂littさA86“島eAi`81 5Hi↓ ia`
IU.0.No.3(194)/2015-TSW(B)/383 datcd 20.H.2015(copy Cnc10sed).

‐   RA may takc suitable consequential action accordingly.

Case No.:1/14/81-ALC2/2015 Party Name:DIAMOND     Mect No/Datc:17/8ト
ENGINEERING(CHENNAI) ALC2/2015
PVT LTD               ol 12 2015

HQ Fi!e              RLA Filc             Lic.No/Date:0410160813 Defcr
:01/81/050/00266/AM16/      :04/24/040/00074/AM16/       16.07.2015              Datc:12.012016

7_3 Dcc】
11]卜ξ」)iキ (∫:if:1翼.酬ail:itCrt°

flrrn to submit tlle follo、ving information as p∝

In%rmatiOn in respcct Of S.No.1,3,4,58ι  11 0f Standard Dcncicncy Lctter,Export I)roduct
、vise.

´
「 he case stands deferred t0 12.01.2016.

Case No.:9/14/81-ALC2/2015  Party Namc:TOSHIBA
TRANSMISS10N&

‐Case No.:3/8/81-ALC2/2015  Party Namc:APAR
74                   1NDUSTRIES LIMITED

Meet No/Datc:17/81‐

IALC2/2015

101.12.2015

Approved

Status: Deferred

20
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HQ File RLA Filc Lic No/Datc:3410041389  Defer

:01/81/050/00147/AM16/      :34/24/040/00332/AM15/      .21.07.2015              Date:12.01.2016

Dccision:NC observed that application on the suttcct AA ofthc company has not yet becn

rcceived. NC decided to request RA, Vadodara to forward two sets of application at the

earliest.

HQ Filc

:01/81/0s0/001 87/AM l6i i3412410401001 lglAM l61 23.07.2015 Date: 12.01 .2016

I)ecision : NC observcd that application on the subject AA of the company has not yet been

rcceived. NC decided to request t{A, Vadodara to lorward two scts of application at the

carl iest.

'l'hc case stands delerred to 12.01 .201 6.

The case stands deferrcd to 12.Ol.2016.

Case No.:43/8/81‐ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Casc No.:10/14/81-ALC2/2015 Party Namc:TOSHIBA
TRANSMISSION&

Meet No/Date:17/8ト
:ALC2/2015

101.12.2015

Meet No/Date:17/8卜     Status:Deferred
lALC2/2015         ‐
101.12.2015             1

iti8:ヽも/bigi60166と ,4b」  lbefci
103.08.2015             ‐Date:1201.2016

to DHI.NC decided to wait for their
76

HQ Filc

:O1/81/050/00275/AM16/

Decision:NC observed
comments.

DISTRIBUTION SYSTEMS

RLA Filc

:09/24/040/00209/AM16/

that the casc has becn rcfcrred

1｀ hc casc stands detrrcd to 12.Ol.2016.

Casc No.:4/14/81-AIノ C2/2015  Party Name:」 AY BHAヽVANI   Mect No/Datc:17/81-
METALINDUSTRIES       ALC2/2015

01.12.2015

HQ Filc RLA File ‐Lic.No/Date:0310798011

:01/81/050/00269/AM16/       :03/94/040/00342/AM16/       107.08.2015

Dccision:NC decidcd to ratify thc norms of above AA as per wrtttcn commcnts of
77 vide U.O.No.12/127/2015¨

TSW/77 dated 01.12.2015 as under:

1'aking clue from SIONs C-1184 & C-1185, quantity of import item may be allowed

applied for i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

RA may take suitable consequential action accordingly.

CascNo.:2/14/81-Al,C2l2015 PartyName:f)IAMOND MeetNo/Date l7l8l-
78 IINCINIIERING (CIIIINNAI) Ar.C2/2Ots

PVT L]'D 0l . 12.201 5

DIPP

21

RLA Irilc

Approved
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Defer

Date:12.01.2016

ision : NC decided to send a letter to firm to submit the following information as per
ments of the DIPP representative:

nformation respect of S.No.l, 5 & I I of Standard Deficiency Letter, Export product
se.

case stands deferred to 12.01 .2016.

Party Name:BIL ENERGYCase No.:5/14/81-ALC2/2015

RA may take suitable consequential action accordingly.

Meet No/Datei1 7/8ト

Lic No/Datc:0310798356

21.08.2015

of DIPPDecision : NC decided to ratify the norms of above AA as per written comments
vide U.O. No. l2l12712015-TSW/80 dated 0l .lZ.2Ol5 as under:

l. Taking clue from SIoNs c-1184 & c-llg5, quantity of import item may be
allowed as applied for i.e.25500 Kgs. as 1.02 Kgs./Kg. content in export items.

may take suitable consequential action accordingly.

METAL POWDERS(INDIA) ALC2/2015

Case No.:8/14/81-A LC2/2015 Party Name:JAY BHAWANI
METAL INDUSTRIES ALC2/2015

01.122015

:01/81/050/00273/AM16/ :03/94/040/00410/AM16/

IHQ File

Mcet No/Date:17/8ト

・ALC2/2015
'01.12.2015

Approved

Approved

IDefer

Datc:12.01.2016

NC decided to wait for

RLA File Lic No/Datc:0310798305
:01/81/050/00270/AM16/ 103/94/040/00376/AM16/       20.082015

IRLA Filc             lLic.No/Date:3H0065614
131/83/040/00081/AM16/      128.08.2015

79

PVT.LTD. 01.122015

,, :01/8 I /050/00327 / AMl6/

Decision : NC observed that the case has been referred to MSMIT.
their comments.

The case stands deferred to 12.0 1.2016.



Casc No.:6/14/81-ALC2/2015 Party Namc:GLAZIUM
FACADES PRIVATE
LIMITED

RLA File

IMect No/Datc:17/81¨    Status:Deferred l
lALC2/2015                  1
01.12.2015                            ‐

ILic.No/Datc:3H0065618 1DefcrHQ「 ile
:01/81/050/00271/AM16/      :31/83/040/00067/AM16/      103.09.2015              Date:12.01.2016

Decision:N(〕 obscrvcd that the casc has been referred to MSME. NC decided to wait for

their comments.

The case stands defcrred to 12.01.2016.

Case No.:18/11l8l-LLC2/2015 Party Name:JINDAL SAW LTD Meet No/Datc:17/81‐     ‐Status:Deferred
ALC2/2015
01.12.2015             1

Lic.No/Date:0510395537 ‐DeferHQ File

83 :01/81/050/00341/AM16/

Case No。 :7/17/81¨ ALC2/2015

HQ File

:01/81/050/00330/AM16/

Dccision:NC decided to

84 Written commcnts of DIPP

Party Name:PESHWA
ENGINEERING&ヽ VIRE
COMPANY

RLA Filc

:52/24/040/00043/Aν l16/

Decision : NC observed that application on the subject AA of the company has not yet been

received. NC decided to request CLA Delhi to forward two sets of application at the earliest.

'fhe case stands deferred to 12.01.2016.

RLA Flle

:05/23/040/00229/AM16/ 04.09.2015 Datc:12.012016

Mcct No/Date:17/81-    Status:Deferred

ALC2/2015
01.12.2015

Lic.No/Date:5210041627 .Defcr

07092015 Date:12.01.2016

send a letter to flrrn to subrnit the fo1lowing information as per

vide UoOo No.12/127/2015¨TSW/84 dated Ol.12.2015:―

I . Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format.
2. Use of Paper Tube (import item at Sl. No. 2) in export product.

The case stands deferred to 12.01 .2016.

Case No.:6/17/81¨ALC2/2015 Party Name:ZTT INDIA
PRIVATE LIMITED

HQ File              RLA File

85:01/81(050400329/AY16/    :04/24/910/,9134`AYl,/

Decision:NC observed that the case has been referred

commcnts.

l'he case stands deferrcd to 12.0 | .2016.

Meet No/Date:17/8ト

・ALC2/2015
01.12.2015

Lic.No/Date:0410161005

1009.2015

to DIPP.NC decided

Status: Deferred

'Defer
Date: I 2.01 .201 6

to wait for their

,U Case No.:13/17l81- ALC2/2015 Party Name:KEIINDUSTRIES
LIMITED

Ⅳleet No/Date:17/81‐

ALC2/2015
Status: Deferred

,“●|●● 7‐●●●●v●Iopm●nt Om嗜
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Datc:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No.l2ll27l2015-TSW/86 dated 01.12.2015:-

HQ Filc

:01/81/050/00336/AM16/

HQ Fi:e

RLA File

:05/23/040/00233/AM16/

RLA Filc

01.122015

Lic No/Datc:0510395590 Dcfer
11.092015

and indigenous input,

raw material, export

:Meet No/Date:17/8卜    :Approved
:ALC2/2015          1
101.12.2015             1

t港 3ヽ′b圧8bζ lo35ζ ;94… |~ …

4ヽcct No/Datc:17/81-      status:Dcfcrrcd

ALC2/2015
01.122015

IDcfer
lDate:12012016

1. Net weight of each Cable
2. Material balancing viz. net content of each imported

for each cable.
3. Tabular statement giving total requirement of each

product wise.
4. Wastage claimed on each import item.

The case stands deferred to 12.01 .2016.

Case No.:19/17/81‐ ALC2/2015 Party Name:KUMAR
IENGINEERING WORKS

87

:0t/8 t/050/00342tAM16/ t,:05t23/040t00248tAM16t :14.09.2015

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
rcomments of DIPP vide U.O. No.l2ll27l2015-TSWl87 dated0l.12.2015 as under:

' 1. Words "containing 188100 Kgs of Stainless Steel" may be suffixed with the
description of export product.

', 2. Words "of relevant thickness and grade" may be suffixed with the description of
import item and its quantity may be allowed as 206910 Kgs. as I .10 Kgs./Kg. content
in the export products.

tRA -. 
ulluke_11 i tab I e go n se,guenti al action accord i n gl y.

Case No.:5/17/81-ALC2/2015 Party Namc:MANDEEP
CABLE PVT.LTD

‐ IHQ File

88.:01/81/050/00328/AM16/

IDecision:NC observed
corlinents.

賠角鵬OЮ027υAM対  1潰漁
αOЯ 0395660

that the case has been referred to DIpp. NC decided to wait I'or thcir

The case stands deferred to 12.01.2016.

‐Case No.:14/17/81-ALC2/2015 Party Namc:COSMo
89‐                     FERRITES LTD.,

Meet No/Datc:17/81‐ Status: Deferred
ALC2/2015
01 12.2015 AlA "/ll-,2/

F<g;i wrgr eR*rovur*rA SAHU
Er*vr rqrqrq fuzrrc{ orfffi

Forelgn fradc Dovclonment Ofiicaa
fu*q qrqrr qErilt*![Ter€I

olraolorata Grnor.l st Forclgn Trad.
ltfr\a frqrq r oeptt. ot comm.TcagUFt rrqi. qf ftr-lrf

UJy.g 3h.tia't. il.w L,Jlh!
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that the case has been referred to MSME. NC decided to wait for

f「 hc casc stands dcfcrrcd to 12.01.2016.

‐Case No。 :3/17/81‐ALC2/2015 ,Party Name:KOTSONS P.LTD IMeet No/Date:17/8ト
ALC2/2015
01.12.2015

1HQ File              RLA Filc             lLic.No/Date:0610038228

90.:01/81/050/00326/AM16/      :06/24/040/00024/AM16/      122.09.2015

1)ccision:NC observed that the case has bccn referred to E)HIo NC decided

comments.

Status:Deferred

Defer
Date:l2.01.2016

to wait for their

HQ File

:01/81/050/00337/AM16/

Dccision:NC observed
their comments.

‐HQ File

91 :01/81/050/00333/AM16/

Dccision:NC observed
commcnts.

RLA File
:22/24/040/00039/AM16/

RLA File

:09/24/040/00381/AM16/

Lic.No/1)atc:2210015312 Dctr
17.09.2015 Datc:12.01.2016

Status: Deferred

Defer
Date: 1 2.01 .20 I 6

to wait for their

Thc casc stands deferrcd to 12.Ol.2016.

Casc No.:10/17/81‐ ALC2/2015 Party Name:TOSHIBA
TRANSMISSION&
DISTRIBUTION SYSTEMS  01.12.2015

Mcet No/Date:17/8ト

ALC2/2015

Lic.No/Date:0910062658

24.09.2015

that the case has been referred to DHl. NC decided

０
フ

'l'he case stands deferred to 12.01.2016.

Casc No。 :17/17/81¨ ALC2/2015 Party NameiCASABLANCA
INDUSTRIES PRIVATE
LIMITED

HQ F‖c                lRLA F‖ c
:01/81/050/00340/AM16/       :05/23/040/00256/AM16/

Dccision:NC decidcd to rati″ the nOrms of above

comments of DIPP vide U.O.No.12/127/2015-TSW/92

Party Namc:B.C.POWER
CONTROLSI´ IMITED

Meet No/Date:17/8ト Approved
.ALC2/2015
‐01.12.2015

1Lic.No/Datc:0510395742

124.09.2015              1

AA on repeat basis as pcr written

dated 01.12.2015 as undcr:

l. Quantity of import item at Sl. No. I may be allowed as 410 MT as 1.05

Kgs./Kg. content in the export product.

2. Quantities of import items from Sl. Nos. 2 to 5 may be allowed within 5 o/o of
FOB value of exports taking clue from SION C-2052.

RA may take suitable consequential action accordingly.

Mcct No/Date:17/8卜     ・Approved
ALC2/2015
‐01.12.2015

ん/
■■ヨ"'■■1′ pR、OYUMNA SAHU
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… …「
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Casc No.:9/17/81-Alノ C2/2015
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HQ Filc

:01/81/050/00332/AM16/

HQ Flle

RLA FHe                Lic.No/Date:0510395746
:05/23/040/00236/AM16/       28.09.2015

Decision : NC decided to ratify the norms of above AA as per written commcnts of DIPP
vide U.O. No. l2l12712015-TSW93 dated 01.12.2015 as under:

Quantities of import items at Sl. No. I to 8 may be allowed as applied for i.e.
2589.44 Kgs., 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs., 13868.4
Kgs., 19415.7 Kgs. & 18491.2 Kgs., respectively, as per Engineering Table
No.5.
Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgt., 22303.85. & 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

Quantity of import item at Sl. No. l3 may be allowed as 2040 Kgs. as per Table
5.

Quantities of import items at Sl. No. 14 to l9 may be allowed as applied for i.e.
3468 Kgs., 1849 Kgs.,2776.5 Kgs., 13869 Kgs.,22189.5 Kgs., & 11557 Kgs.
respectively, as per Engineering Table No. 5.

RA may take suitablc consequential action accordingly.

Case No.:15/17/81-ALC2/2015 Party Namc:THERMO      Mect No/Datc:17/8ト
CABLES LIMITED        ALC2/2015

01 122015
.HQ File

RIン A Filc Lic.No/Date:0910062668 1Dcfcr
:01/81/050/00338/AM l6l ;092410401002521AM161 28.09.2015 .Date:l2.01 .2016

Decision : NC decided to send a letter to firm to submit the following information as pcr
written comments of DIPP vide U.O. No. l2112712015-TSW94 dated 01.12.2015:-

l. Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input,

export product wise, per KM of export product.

,The case stands deferred to 12.01 .2016.

Case No.:16/17 l8l-ALC212015 Party Name:lTP
IELECTRONICS PRIVATE
:LTD

iRLA File

95bぉ
tiζ16ふ :ヽことc6id6d io sLAa l i616r i6 11tt t6

.  cornincnts ofthe representative ofDIPP:¨

Information in respect of S.No. 4, 5 &. I I of Standard Deficiency Letter.

Status: Deferrcd

Mect No/Date:17/81¨     Status:Deferrcd
lALC2/2015         1
101.12.2015             ‐

Lic.No/Date:0510395759 1Defer

29.09.2015        1Date:12.01.2016

subnlit thc following infollllation as per

26 rrrql enAovuitNA stAHtl

…
=臨p“臨簡朧慮F乳
“L OrcOm__

網 目 護 武 0":



'['he case stands deferred to 12.01.2016.

96

Case No.:8/17/81‐ALC2/2015

HQ File

:01/81/050/00331/AMl`/

Decision:NC dccided to
written comments of DIPP

Party Name:HORIZON
EXPORTS

RLA Filc

:06/24/040/00018/AM16/

RLA File

:08/24/040/00230/AM16/

RLA File

:22/24/040/00052/AM16/

Party Namc:APAR
INDUSTRIES LIMITED

RLA Fllc

:34/24/040/00211/AM16/

Information in respect of Sl. No. 5 & I I of Standard Deficiency Format, export
product wise.
Use of 0.18 mm thick G. I. coil (import item at Sl. No. l) for the manufacture

of G.l. Pipe of 20 mm & 25 mm thick (export item at Sl. No.l).
Use of 0.20 mm thick G. I. coil (import item at Sl. No. 2) for the manufacture

of G.l. Pipe of 20 mm &25 mm thick (export item at Sl. No.2).

Mcet No/Datc:17/81‐       ‐Status:I)eferred i

ALC2/2015
01.12.2015

Lic.No/Datc:0610038233 Defcr

08.102015 Date:1201.2016

send a letter to flrrn to subrnit the following information as per

vide U.O.No.12/127/2015-TSW/96 dated 01.12.2015:―

Approved

1.

The case stands defcrred to 12.01.2016.

Case No.:11/17/81¨ ALC2/2015 Party NameiVARDHAMAN   Mect No/Date:17/81‐
STAMPINGS PVT LTD     IALC2/2015

:01.12.2015

う
４

う
Ｄ

HQ File

97 :01/81/050/00334/AM16/

Lic.No/Datc:0810136247

09.10.2015

Mcct No/Datcl1 7/8卜    Status:Deferred
ALC2/2015
01 12.2015

Lic.No/Date:3410041678 Dcfer

10.11.2015              Date:12.01.2016

-珊0-“
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Dccision:NC decided to ratify the norms of above AA as per wrhtcn commcnts of MoS

宙dc U.O.No.2(17)/2015¨ TW dated 30.H.2015(copy Cnc10sed).

RA may takc suitable consequential action accordingly.

Case No.:1/17/81-Al」 C2/2015 Party NamelJST STESALIT   Mcet No/Date:17/81‐     Status:Deferred

TRANSFORMERS PVT.LTD。, 'ALC2/2015         ‐

101.12.2015             1

Lic No/Datc:2210015342 Dcfcr

02.ll.2015 Datc:12.012016

98 Decision : NC observed that application on the subject AA of the company has not yet been

received. NC decided to request RA, Chandigarh to forward two sets of application at the

earliest.

The case stands deferred to 12.01 .2016.

HQ Filc

:01/81/050/00324/AM16/

Case No.:2/17/81-ALC2/2015

HQ File

:01/81/050/00325/AM16/
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Decision : NC observed that application on the sub.lect AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two scts of application at thc
earl iest.

The case stands deferred to 12.01 .2016.

SI.No.344

M/s Savera Auto (P)Ltd.
Mceting No.17/81

-950/00042/AM12/DES―
H

Dated:-01.12.2015 RA Яle no.
FixatiOn of ad― hOc nOrms in respect Of Advance Licensc No.0310622965 dated
23.03.2011.

Decision:NC notcd that c&Pc Dencicncy letter was issued to the nrm on o6.11.2015.As no

reply fronl the flrm has been received,NC decidcd tO send a rerninder tO the flrnl to expedite
raハ 1、′

The case stands deferred to 12.01 .2016.

SI.No.345

CASE NO.C_1 ch面cJ p…
Meeting No.17/81 F.No.01/81/162/0043/AM'14/DES― II
Datcd:-Ol.12.2015 RA Яle no.

Requcst Of M/s.carclo TcchnicaI Plastics(P)Ltd.Bangalorc(loO%EOU)
forwarded by Development cOmnlissiOner SCEZ Banga10re fOr flxation Of

Decision : NC observed that the
decided to wait for their comments and defer the case.

The case stands deferred to 12.01 .ZOl6.

SI.No.346
Case No. AR M/s.Shubhiaxmi Mctals and Tubes P面 vatc lン imitcd
Mccting No.17/81 F.No.O1/81/162/047/AM16
Datcd:-01.12.2015

Ш eNo.03/95/040/00834/AMH
Πxa」 On of n6rlns in rcspect Of Advance AuthoHza」 on No.0310616009
dated 15.02.20110f

Ded゛on:NC deddcd b                
百

UoO.No.12/127/2015-TSW/346-A/R dated Ol.12.2015 as under:

For redemption purpose, Advance Authorisation may be ratified as under on repeat basis asper their A'A' No. 0310527168 dated 06.07.2OOg ratified in NC meeting No.47lgl dated07.02.2012, as requested by the firm:

中Eirr rqrvrv fuFvr oleYoffi
Fotclgn f.ad. gcvaloiim€nt Oftioaa

Rrr qrqre qtlt-'t*qrrcrrr
OlrlctoraL O.n.ral of Fcralgn Trsda
Ufuer ftqgl Psp6. ot Cam:mro,

ruEtq .nFr- .rE Qr-.rl
Udyog Blr.wa.r. l,lew l,rlhl

Offline Agcnda Mcedng No。 17/81 datcd ol.12.2015



1. FoHowing may be sufflxed with the description ofexpOrt product:

`` OD 19.05 mm xl.65 mm― Qty l.76 MT,
OD 19.05 mm x2.lmm― Qty O。 42 MT,
OD14 mm xl。24 mm― Qty O。 65 MT,
OD 21.3 mm x3.20 mm― Qty O.819 MT,
OD 12.7 mm x2.H mm― Qty O.61 MT,
OD25 mm x2mm―   Qty 5。 175 MT,
OD 25.4 mm x2.1l mm― Qty O。96 MT,
OD30 mm x2mm―    Qty l。 17 MT,
OD 26.90 mm x2.6mm― Qty O。928 MT&
OD 26。90 mm x3.2mm― Qty l.128 MT''

2. Total net weight ofexport product may be inodifled as 13.62 MT.

3.           Description and quantity ofimportitem may be FnOdifled as under:

``Seamless S●inless Steel Tubes/Pipes(HOt Finished)Grade 321

Size OD 25 mm x2 mm― Qty 4.488 MT,
Size OD 21.3mmx3.2mm― Qty O.750 MT,
Size OD 26.9 mm&above― Qty 7.546 MT&
Size OD 33.7 mm&above― Qty 3.968 MT"

4. Total quantity of import iterns may be aHowed as 16.752 MT as  l.23 Kgs./Kg.

content in cxportitems a■ ertaking clue from SION C-831.

RA may take suitable consequential action accordin

Case No. AR- M/s. McCom Industries (lndia) Private Limited

Mccting No.17/81
「
Hc No.01/81/50/00447/AM14/1)ES.H

Datcd:-01.12.2015 RA Filc No.03/95/040/00616/AM14

Rcquest for ratiflcation of norms in respect of Advance Authorization No.

0310756576 dated 01.11.2013.

Dccision : NC observcd that the case has been referred to MSME. NC decided to wait for their

comments.

l'hc case stands deferrcd to 12.01.2016.

SI No. 347

SI.No. 348

“

Case No.AR‐ M/s. Larsen & Toubro Limited

Mecting No.17/81 Filc No.01/81/50/0009/AM12/DES.H

1)atcdi-01.12.2015 RA Filc No.03/95/040/00721/AMll

Subject: Requcst for modiflcation of flxed norms in respect of Advance Authorization

No.0310613547 dated 01.02.2011.

ecasehasbeenreferredtoDoT.NCdecidedtowaitfortheir
comments.

'l'he case stands deferred to 12.01.2016.
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SI.No. 349

M/s. Larsen & Toubro l-imited
Mceting No.17/81 File No.01/81/50/215/AMttν DE&‖
Dated:-01.12.2015 RA File No.03/95′040/00944/AM09

Rcqucst fOr mOdincation Of ixed norms in rcspect Of Advance AuthoHzation

No.0310516404 dated 21.04.2009.

Decision : NC observed that the car"
comments.

The case stands deferred to 12.01 .2016.

SI.No 350

M/s. Narayan Powertech pvt. Limited
Meeting No.17/81

墜 o.O1/81/050/
Dated:-01.12.2015

Modincation Of Яxed nollns in respect Of Advance AuthoHzation No.
3410017503 dated 28.11.2006

DecisiOn:NC noted that DHI Dencicncy letter was lssued to the flrm on 13.H.2015。
As no

reply fronl the Arm has been received,NC decided tO send a reFninder tO the■
1lH tO expedite

rOAl、 ′reply.

The case stands deferred to 12.0 l.2Ol6.

SIo No. 351

M/s.LeitwindS@
Mecting NO.17/81 Filc No.01/81/50/227/AM14/DES.H
Dated:-01.12.2015 /24/040/00069/AM14

Ratincaづ 。n of norms in respect Of Advance AuthOHzation No.0410147963
dated 15.07.2013

Decision : NC noted that DHI

::lfl 
tt"* the firm has been received, NC decided to send a reminder ro the firm to expedite

reply.

The case stands deferred to 12.01.2016.

Si.No. 352

Case No. AR- M/s. Techfab (lndia) Industries Limited
Mecting No.17/81 File No.01/81/050/00σ54/AM14/DES.H
Datcd:-01.12.2015

Modincation Of
0310727698 datcd

fixed norms in res
11.03.2013.

Decision:NC decided tO maintain Status Quo on the norms Of abi再
E AA tt pettwriten

"R3-Щ t

frzr urrtrrt frefirrt erffi
Foralgn fndo OovaloFmasrt Offlcaf

E*u qrqn qg11=rlsrr6rq
9lr.oto.rtc O.nd.l ot F€ro!€n Tlad.
uFrq frgqrgoraa of com.n rla
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Udyca lh.nn. trlw l,Jlhl



comments of MSME vide email dated 03.1 1.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No. 353

Case No. AR- M/s. Sterlite Technologies Limited
Mccting No.17/81 Filc No.01/81/50/215/AM13/DES.H

Datcd:-01.12.2015 It/ヽ Filc No.03/95/040/00243/AM13

SLrbject: Modincation of flxed norms in respect of Advancc Authorization No.
0310701351 dated 9.7.2012.

Decision : NC observed that the reply of the firm has been referred to DIPP for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Sl.No.354
Case No. AR- M/s. Alstom Projects India Limited

Mccting No.17/81 Filc No.01/81/050/0006/AM13/DES.H
Datcd:¨ Ol.12.2015 RA Filc No.34/24/040/00264/AM12

Subject: Fixation of norms flxed in respect of Advance Authorization No.3410033396

datcd 05.03.2012.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

'fhe case stands deferred to 12.01 .2016.

SI.No. 355

Case No. AR- M/s. Alstom Projects India Limited
Mceting No.17/81 Filc No.01/81/050/00460/AM12/DES.H

Dated:¨ 01.12.2015 RA Filc No.03/94/040/00910/AM12

Subject: Modiflcation of norms Яxed in respect of Advance Authorization No.
0310677472 dated 18.01.2012.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01 .2016.

SI.No. 356

Casc No.AR― M/s. Alstom Projects India Limited

Mceting No.17/81 Filc No.01/81/050/00195/AM13/DES.H
Dated:-01.12.2015 RA File No.34/24/040/00053/AM13

Subject: Modiflcation of nolHIs flXed in respect of Advance Authorization No.
3410034345 dated 13.06.2012.
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Decision:NCnotedthatDHIDeficiencyletterwai
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 12.01 .2016.

Sl.No. 357

Casc No.AR― M/s. Electro Copper & Alloys Mfg. Co.
Mecting No.17/81 File No.01/81/50/288/AM12
Dated:-01.12.2015 RA File No.02/24/040/00081/AM12
Subject: Ratincation Ofnorms in respect OfAdvance Authorization No.0210163840

datcd 1 2.08.2011

Decision : NC observed that the case has been
comments.

The case stands deferred to 12.01 .2016.

SI.No.358
Case No. AR- M/s. Gamesa Wind Turbines Pvt. Ltd.
Mccting No 17/81 File No.01/81/050/488/AM12
Datcd:-Ol.12.2015 RA Filc No.04/24/040/00207/AM12
Subject: Rc-OxatiOn ofratined ofnorms in respcct OfAdvancc AuthorizatiOn No.

0410129115 dated ll.lo.2011

ueclsron : l\L oectd
written comments o1

enclosed).

The case stands deferr

ed to send a lettcr tO fllll to subnlit the fOl10wing informatiOn as per

,C&Pc vide O.M.No.460H/41/2012-PC.H dated 29。 10.2015(copy

ed to 12.01.2016.

frrr qrqrg furrn:n strffi
torctgn frada Oovclo,ime$t Oftlcar

G*a rurqn strrii"t*rm?rq
Dlrrotoiri. O.rlot l ot Forolgn r!ad.
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SI.No. 359

Case No. AR- TTP Technologies Pvt. Ltd.
Mceting No. 17/81 Filc No 01/81/050/183/AMll
Datcd:-Ol。 12.2015 RA Filc No.07/24/040m

Re-fixation of ratified norms in respectffi
0710072965 datcd 15.07.2010

Decision:NC obseⅣed thatthe nOrms■ xed on the suttect AA has been de」 ved from SIoN C¨
274.Based on DHI's comments vide U.oo No.3(97)/2008/TSW(B)/384 dated 20.H.2015(copy

enclosed), NC decided to maintain Status euo on this case.

RA may take suitable consequential action accordingly.

Sl.No. 360

Case No. AR- M/s. Toshiba JSW Power Systems private I_imited
Meeting No. 17/81 File No.01/81/050/060/AM14

r
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Dated:-01.12.2015 RA Filc No.04/24/040/00014/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 04101 45237 dated 17 .04.2013.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI.No. 361

Case No. AR- M/s. Apar Industries Limited

Ⅳleetintt No.17/81 Filc No.01/81/050/0465/AM14

I)atcd:-Ol.12.2015 RA F‖ cNo.34/24/040/00217/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization N o. 3 4 I 003 8798 daled 23.1 2.20 | 3.

Decision : NC decidcd to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2112712015-TSW/361-A/R dated 0l .12.2015:-

l. Form in which import item at Sl. No. I actually imported.
2. Documentary evidence to the effect that the import of item was made prior to

ratifi cation of Advance Authorization.

The case stands deferred to 12.01 .2016.

SI.No.362
Case No. AR- M/s. Polycab Wires Private Limited

Mccting No.17/81 Filc No.01/81/162/123/AM16/

Dated:-Ol.12.2015 RA File No.03/95/039/0005/AMll

Subject: Fixation ofnorms in respect ofAdvance Authorization No.0310599686 dated

01.11.2010.

lettertofirmtosubmitthefollowinginformationasper
written comments of DIPP vide U.O. No. l2112712015-TSW/362 dated 01.12.2015-

l. List of export items actually exported under the Annual Advance Authorization
giving specifications of each cable including size of conductors in cables, conductor

/insulation/armouring/sheathing materials etc. and voltage rating.

2. Quantities of cables in Kms and weightthereof, conductor size wise.

3. List of import items with quantities thereof.

T'he case stands deferred to 12.01 .2016.

Case No. AR- M/s. Videocon Industries Limited

Mccting No.17/81 File No.O1/81/050/01105/AM05

じレ
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Dated:-01.12.2015 RA File No.03/95/040/02543/AM05
Subject: Modification/Amendment of ratified norrns in respect of Advance

Authorization No. 03 I 03 I 71 g3dated 16.02.2005.
Decision : NC decided to modify the norms of
vide U.O. No. 12l12712015-TSW/363-A/R dated 01.12.2015 as under :

For the purpose of redemption, norms may be modified as under:

l. Import item at Sl. No. 9 (Copper coil) may be allowed on net to net basis as claimed by
the firm taking clue from SION C-1995.

2. Import item at Sl. No. l3 (EPS) may be allowed as per packing poricy.
3. Rest of the import items may be allowed as per sroN at Sl. No. c-1995.

RA may take suitable consequential action accordingly.

Sl.No. 364

Case No.AR― M/s.KEI Industrics Limitcd

Meeting No. 17/81 File No.O1/81/50/288/AM15

Dated:-01.12.2015 RA Filc No.05/23/040/000143/AM15
Subject: FixatiOn of norms in respect of Advance Authorization No.0510389637 dated

ll.07.2014.

Decision:NC decided to ratify thc norms of abovc AA as per written cOmments of DIPP vide

U.O.No.12/127/2015-TSW/364-A/R dated Ol.12.2015 as under:

1. Net weights and v01tagc rating ofexpOrt products inay bc spccincd as per list of export

products submitted by the■ rm vide theirletter dated 02.05.2015(Copy enc10sed).
2, Words``Lcad Sheathed" may be sufnxed with the description ofexportitems at sI.

No.50,54 to 58,60,61,63 to 65,69 to 73,83 to 85 8こ 88 to 95.
■ Qm面 たSoHmpO■ lem江 創.No l宙 z』

:;躙 よ:lW蟹 :st囃 FGmo/COpprCathode(99.99%purity)(Electrolytic gn

a) For Expo■ prOducts inentioned at SI.No. l t0 12, 14 to 17,24 to 33,43 to 48,50,80,

81,98, as per Enginecring Tablc 5.

b)For Export products mentioned at Sl.No.13,51 to 58,66 to 79,86 to 89,94,95 as

。1∬轟滸:烈■el厭∬Tξ果Flな,23,35,40,42,59,61Ю 63,65,82b85,90
to 93,96,97,106,107 as per Engineering Table 4.

d)For Export products mentioned at Sl.No.19,20,21&22 as 184.9 Kgs./Km,
277.6 Kgs./Km, 462.3 Kgs./Km&739.6 Kgs./Km, respectively taking cluc frOm
Engineering Tablc 5.

°

鷺i聰賞 IS鰍群 惜
3洗Ч ∬ 豊Tl犠TBig鍛概
clue froln Engincering Table 5.

O For Export products mentioned at Sl.No.41,60,64 as 184.9 Kgsノ Km,462.3
Kgs./Km,462.3 Kgs./Km,respectively taking clue frOm Engineering Tablc 4.角
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9. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05 Kgs.ikg content in the export products at Sl. No. 39,46to75,80 to 89 & 99 to
I 08.

10. Description of import item at Sl. No. 3 may be amended to "PVC Compound" and its
quantities may be allowed as 1.05 Kgs./kg content in the export products at Sl. No. 1

to 5l & 76 to 108.

I l. Quantities of import item at Sl. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed as l.0l kgs/kg content in the Export products at Sl. No. 23 to 46,49 to 78,81
to 97 & 99 to 108 as claimed by the firm.

12. Quantity of import item at Sl. No. 5 i.e. Copper Tape/Copper Foil (Electrolytic High
Conductivity Grade) may be allowed as l.0l Kgs./kg content in the export product at
Sl. No. 50.

13. Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod (Electrolytic grade

)may be allowed as under:
a) For Export product mentioned at Sl. No. 80 as 1.01 Kgs./kg content in the Export

product.
b) For Export products mentioned at Sl. No. 99 to 105 & 108 as per Engineering Table 5.

13. Word " Relevant" may be prefixed with the description of import item at Sl. No. 7 and

its quantity may bc allowed as I .01 Kgs./kg content in the export products at Sl. No. 50,

54 to 58,60,61,63 to 65,69to73,83 to 85 & 88 to 95.

14. Quantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as

1.02 Kgs./kg content in the export products at Sl. No. 5l to 61 &. 82 to 89.

15.Quantities of import item at Sl. No. 9 viz.LSZH may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 52to75.

RA may take suitable consequential action accordingly.

SI No.365
Casc No.AR― M/s. Steam Turbine Engineering (lndia) Private Limited

Mecting No.17/81 File No.01/81/50/400/AM14

Dated:-01.12.2015 RA File No.08/24/040/000354/AM14

Subject: Fixation of norms in respect of Advance Authorization No.0810126918 dated

06。 12.2013.

Dccls10n

U.0。 No.

1.

2.

3.

4

:NC dccided to ratify the norms of above AA as per wntten comments of DIPP宙 de

12/127/2015¨
´
「 SW/365-A/R dated 01.12.2015 as under:

Words``Unbalanced Steeam Blanks'' givcn in the description of export items at Sl.

No.1,2&3 may bc correctcd as“ I」nbalanccd Stem Blanks"

Word“ Relevant"may be preflxed with the description ofimport items from Sl.No

lto 6.

Quantities ofimportitcms from Sl.No.1,2&3 may be a1lowed as 419.2 Kgs.,
529.3 Kgs.6と  317.61く gs.respectively as l.101く gs./Kgo contcnt in export items at

SI.No.1,2&5 3 respectively aftertaking cluc from SION C-689.

Quanthies Ofimportitems from Sl.No.4,5&6 may bc a1loWed as 145.07 Kgs.,
485.25 Kg。 .&‖・12 Kgs.respec」 vdy asl.65 Kgs./Kgo content in ttpo■ hcms
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at Sl. No. 4,5 &.6 respectively after taking clue from SION C-388

RA may take suitable consequential action accordingly.

SI.No. 366

Case No. AR- M/s. Minox Metal Private Limited
MeetingNo. l7181 Filc No.01/81/50/000H/AM‖
Datcd:-01.12.2015 RA Filc No.07/24/040/00008/AMll

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0710010925 dated I 3.04.2010.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of MoS vide U.O. No.02(22)12015-TD dated 16.11.2015 (copy enclosed).

The case stands deferred to 12.01 .2016.

E*t qrrlrq fuqrr*r arffi
ForGlgn fredo Oavaloilmclrt Otf iaaa
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Sl.No. 367

Case No. AR- M/s. Minox Metal Private Limited
MeetinsNo. l7181 File No.01/81/50/00432/AM10
Dated:-01.12.2015 RA File No.07/24/040/00391/AM10
Subject: Modification/Amendment of ratified norms in

Authorization No. 071 0069470 dated I 9.01 .2010.
respect of Advance

Decision:NCdecidedtosendalettertofirmtosubmitttrefol@
written comments of MoS vide U.O. No.02(22)12015-TD dated l6.ll.2Ol5 (copy enclosed).

The case stands deferred to 12.01.2016.

Sl.No. 368

Case No. AR- M/s. Finolex Cables Linlited

Meeting No. l7l81 File No.01/81/162/00515/AM13/
Datedi-Ol。 12.2015 RA File No.31/80/040/00104/AM02
Subject: Modification/Amendment of ratifred norms

Authorization No. 3 I 10004038 dated I I .Q 6.2001.
in respect of Advance

Decision : NC observed that the c
comments.

The case stands deferred to 12.01 .2016.

Sl.No. 369

Case No. AR- M/s. Leitwind Shriram Manufacturing Limited
MeetingNo. l7l81 File No.01/81/050/00173/AMl1/
Datcd:― ol.12.2015 RA Filc No.04/24/040/00107ノ AMll 'ril-i
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Subject: I Modification/Amendment of ratified norms in respect of Advance
Authorization No.0410116762 dated 30.08.2010.

Decision : NC decided to maintain Status Quo on the subject AA as per written comments of
DHI vide U.O. No. 3(37)12010-T5W(B)/382 dated 20.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No 371

Sl.No.372

SI No. 373

家電戸 1田瞑′

“
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Sl.No. 370

Case No. AR- M/s. Asiatic Electrical & Switchgear Private Limited

Meeting No.17/81 Filc No.01/81/50/164/AM09/

Datcd:-01.12.2015 RA Filc No.05/24/040/00183/AM09

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 05103081 62 dated 16. I I .201 I .

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(164)ll5-ME dated 02.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.AR― M/s. Asiatic Electrical & Switchgear Private Limited

Ⅳleeting No.17/81 File No.01/81/50/271/AM10/

Datcd:-01.12.2015 ItA F‖eNo.05/23/040/00058/AM10

Subject: Modification/Amendment of ratified norrns in respect of Advance
Authorization No. 05 I 025 I I 01 dated I 6. I 0.2009.

Dccision : NC observcd that the case has been referred to DHI. NC decided to wait for their

commcnts.

'l'hc case stands delerrcd to 12.01.2016.

Case No. AR- M/s.Gravita lndia Limited

Mccting No.17/81 File No. 01/81/050/00313/AM15/

I)atcd:‐ 01.12.2015 RA Filc No.13/24/040/00014/AM15/

Subject: Fixation of 
"orms 

in reipect of Advance Authorization No. 1310047400 dated

17.06.2014.

DecsehasbeenreferredtoMSME.NCdecidedtowaitfortheir
comments.

'l'he casc stands defcrrcd to 12.01 .2016.

Case No.AR― M/s. NSIL Exports Limited

McctinR No. 17/81 Irilc No.01/81/050/00310/AM15/

Dated:-01.12.2015 RA Filc No.11/24/040/00002/AM15/

ん
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Subject: I Fixation of norms in respect of Advance Authorization No. I I10028050 dated
15.07.2014.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for their
comments.

The case stands deferred to 12.01 .2016.

SI.No. 374

Case No. AR- M/s. Manaksia Limited (Formerly Hindusthan Seals Limited)
Meeting No.17/81 File No.01/81/050/00418/AM15/
Dated:-Ol。 12.2015 RA Filc No.02/24/040/00123/AM15/
Subject: Fixation ofnollllS in respect OfAdvance Authorization No.0210204981 dated

15.09.2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 12.01 .2016.

Sl.No. 375

SI.No. 376

Sl.No. 377
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Case No. AR- M/s. Plazma Technologies Private Limited
Mceting No.17/81 Filc No. 01/81/050/00478/AM15/
Datcd:-01.12.2015 RA File No.31/83/040/00147/AM15/
Subject: Fixation ofnorms in respect ofAdvance Authorization No.3110064966 dated

10.10.2014.

Decision:NCdecidedtoratifythenormsofabove
U.O. No. 17(42)120t4-tPHW dated 16.10.2015 (copy enclosed).

ordingly.

DeitY vidc

Case No. AR- M/s. Sumi Motherson Innovative Engineering Limited
MeetingNo. 17l81 File No.01/81/050/00376/AMH/
Datcd:-01.12.2015 RA Filc No.05/24/040/00460/AM10/
Subject: F破ation Ofnorms in respcct ofAdvance Authorization No.0510258719 dated

17.02.2010.

The case stands deferr

■reclslon :lNし

comments.
ooserved that the case has been rcferrcd tO C`と Pc. 卜(c decided tO wait fOr their

ed to 12.01.2016.

Case No. AR- M/s. Guru Rajendra Metalloys lndii nivate t_imitea
Meeting No.17/81

Datcd:_01.12.2015 RA File NO.08/24/040/00519/AM14/

38
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Subject: I ModificatiorVamendment of ratified norms in respect of Advance Authorization
No.0810129043 dated 20.02.2014.

Decision : NC decided to maintain Status Quo on the above AA as per written comments of
MSME vide email dated 0l .12.2015 (copy enclosed).

llA may take suitable consequential action accordinsly.

SI.No. 378

Case No. AR- M/s. MPP Technologies Private Limited

Mccting No.17/81 Filc No. 01/81/050/00464/AMl1/

[)atcd:-01 122015 RA Filc No.07/24/040/00268/AM11/

Subject: Modincation/amcndmcnt ofratifled noIHls in rcspcct ofAdvance Authorization

No.0710074776 dated 12.10.2010.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

l'he case stands deferred to 12.01 .2016.

Sl.No. 379

Case No. AR- M/s. Mayfair International

Mccting No.17/81 File No.01/81/050/00558/AM15/

Dated:-01.12.2015 RA Filc No 03/95/040/00780/AM15/

Subject: Modincation/amendment of ratifled norms in respect of Advance Authorization

No.0310792255 dated 22.12.2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

'l'he case stands deferred to 12.01 .2016.

SI.No. 380

Case No. AR- M/s. Kiran Udyog

Mccting No.17/81 File No.O1/81/050/00451/AM14/

I)atcdi-01.12.2015 RA Filc No.09/24/040/00321/AM14/

Subject: Fixation of norlns in respect of Advance Authorization No.0910057813 dated

04.10.2013.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

'l'he casc stands deferred to 12.01 .2016.

SI.No. 381

Case No. AR- M/s.Phocnix Foils Private Limited

Meeting No.17/81 Filc No.01/81/050/00559/AM15/

Datcdi1 01:12.2015 RA Filc No.03/95/040/00554/AM15/ ハ
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Subject: I Modification/amendment of ratified no.ms in respect of Aau.ance Authorizatron
No.0310792002 dated 15.12.2014.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for thcir
comments.

The case stands deferred to 12.01 .2016.

SI.No. 382

Case No. AR- M/s. Shree-Ji Powerlines

Mecting No.17/81 File No.01/81/050/00429/AM14/
Datcd:-01.12.2015 RA Filc No.03/95/040/00420/AMi4/
Subject: Fixation ofnollliS in respect ofAdvance Authorization No.0310746451 dated

22.08.2013.

Decision : NC observed that the case has been referred to DIIL NC decided to wait for their
comments.

The case stands deferred to 12.01 .2016.

Foreign Trade Devclopment Officer

"■3"■
Щ ′PRADYumNA SAHu

Ftrt qrqrg ftqn'q g{ffi
Foralgn fnd. Oovaloirmont Oftloaa

ffivr <rqrr srgrl'rt*crrafE,
40 Dt,totoretc G.nd.l of Forelrn li.d.

qFfq fqPl g.-a. ot Comdtanea
rrqt'r rrrr- qr ftrCfuoicri Btriwin, lrow rrlhl

Sl.No. 383

Case No. AR- M/s. Bharat Heavy Electricals Limited
Mceting No. 17/81 File No.01/81/050/00640/AM15/
Dated:-01.12.2015 RA Filc No.07/24/040/00268/AM15/
Subject: Fixation ofnolHIs in reSpect ofAdvance Authorization No.0710107135 dated

05.12.2014.

Decision : NC observed that the case has been relerred to DIPP. NC decided to wait for ttrei,
comments.

The case stands deferred to 12.01.2016.

Si.No. 384

Case No. AR- M/s.Phocnix Fo‖s Private Liinitcd

Mccting No.17/81 Filc No.01/81/050/00242/AMl1/
Dated:-01.12.2015 RA Filc No.03/95/040/00438/AMl1/
Subject: Modiflcation/amcndment ofratifled nolHls in rcspcct OfAdvance Authorization

No.0310593594 datcd 23.09.2010.

MoS videDecision : NC decided to ratify the norms of above AA as per *.itten 
"or.rm"-. fU.O. No. 2(8)12014-TW-Vol.ll dated 3 1.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Date:15.12.2015 Prad 恣
Place:New Delhi
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Government of lndia

Ministry of Communications and lnformation Technology

Department of Electronics and lnformation Technology

Electronics Niketan' 5' CGO ComPlex

New Delhi-110003

Sub: Ratification of norms in terms of Para 4'7 of HBP (Vol'1) in respect of Advance Licence

No.0510357435dated18.6.2013forexportof,,PowerDistributionetc.,,

Reference is invited to DGFT u'o' No' O1/8tl5Oh6OlAM74lDES-tll32O dated 10'10'2013

seeking comments of this Department on the above mentioned application of M/s' Precision

Electronics Ltd. New Delhi "for export of " Power Distribution etc"'

2. The FoB value of export is Rs. 2,01,6,059.00 (USS 37,094'00) and CIF value of lmport is

Rs 497,860.88 (USS 9,002 91)

3. The appllcation has been examined in the Department of Electronics and lnformation

Technology and the Department recommends the ratification of norms of advance licence as

perenclosedAnnexure'AThepartyhasindicatedthattheyhavephysicallyexportedallthe

materials against the Advance nuthorization and they will not import any raw material

further against this Advance Authorization (copy enclosed), {x.r. c.,,n..\Gnkl I\6\,r

nrL Scezt 9i\^^ +.t o'lt' r... ' 
Lr\71:rY ..\a'n'l'

卜滋i→

Director

Shri Pradvumna Sahu. FTDO' DGFT' Udvoe Bhavan' New Delhi

o,r,.o. *o. 27(42)/2013-IPHW dated 28'10'2015

.-, it -
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Annexure'A'

S:.No. Import ltem Name UOM
Ｃ

・ｍ
」ｉ
的
ＧＦＴ
Ｄ

Wastage
allowed

fht
Totalqty
allowed

1
332320 Cable 3x8#UL‐ S00W
90C600V33230/16063

Meters 36267 161 335

3
M27500…24SB2丁23M27500-
24SB2丁23

Meters 103356 5 65772

4
39300S00W CABLE 90 C
600V5X2#39300 Meters 2310 2205

M27500-18SB2T23丁 S
WHITEノ BLACK 18 AWG
SHIELD M27500-18SBT23

Meters 13662 8694

14
55A0111-24-9 WHITE
UNSH!ELDED WiRE 24 AWG
55A0111-24-9

Meters 59400 396

18

55Al121‐20‐ 0/9-9丁S SHIELD
WH!TEノ BLACK 20 AWG
55Al121-20-0/9-9

Meters 4884 33

19

55Al121-22‐0/9-922 AWG
SH:LDED lVViSttED PAIR
55Al121-22‐0/9-90R
M27500-22-

Meters 29304 5 18648

28

55Al131-22‐ 2/4/6‐9 TVV:SttED
TRIPLE BL/R/Y SH22 AWG
55Al131‐22-2/4/6-90R
M27500‐22SB3丁23

Meters 3036 1932

30

M27500-24SB23 CABLE 3X24
AWG AWG SHD WHI丁 E
」ACKEtt M27500-24SB3T23

Meters 4752 5 3024

31

M27500-24SB23 CABLE 5X24
AWG AWG SHD WHI丁 E
」ACKEtt M27500-24SB3T23

Meters 3036 5 1932

ぐ 12-
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'SAURABH RANJAN

み 。

From:
Sent:
To:
Cc:
Subject:

Attachments:

Respected Madam,

Respected Madam,

P"Iease refer to

It may be please noted that, We are Physically Exported all materials against Advance License

No.0510357436 dated 18.06.2013 and submitted for redemption the Concerned Authority.

So in future, We hereby confirm that , not import any raw material pending against this Advance license

Best Regards′

」ames Varghese
Manager― Indirect Taxation
PRECISION ELECTRONICS LTD.
D-10′  Sector-3′  Noida 201301′  U.P.′  India
Te■ : +91-120 2555176/7′  +91-120 255156/7 Extn。  266
Fax: +91-120 252 4337
M:― +91 9910383155
Emai■ : james.vargheseepel― india.com
Company webs■te: www.po■ ―ュndia.com
"we always know who wetre working for"

……………Original Message――――

Subject:Fwd:Application for ratiflcation ofnollns ofAdvallcc Licence No.0510357436 datcd 18.6.2013

Date:Sat,26 Sep 2015 14:18:17+0530

From:James Varghese<iamcs.varghcseの pel―indiaocom>

TO:instant.anil<instal■ t.anilの Rmail,com>,instant.hightech<instalat.hinhtcchの 2mail.com>,Narayan
Bisht Kllaravan.bishtの pel― india.conl>

FYIP

Regards

――――――‐―Original Mcssage―‐――――――

SubieCt:Application for ratiflcation ofnorrns ofAdvancc Licence No.0510357436 dated 18.6。 2013

Datc:Tuc,15 Scp 2015 15:41:58+0530
From:」 amcs Varghese<iamcs.varnhescの pel―india.com>

To:saurabh.ra面mのdeitv.qov.h
CC:analattaのddtv.gov.in,Amit Mitalく a面 1.nlittJのpdindiaoconl>

踊面醜譜騨 ■6み蔵百■・
“D:ⅢtOre想

甲 騨墨躍
南

James Varghese Iames.varghese@pel-india.com]
15 October 2015 15.14
sau rabh. ra njan @deity. gov. i n

anangia@deity.gov.in
Fwd: Fwd: Application for ratification of norms of Advance Licence No.0510357436 dated
18 6 2013
Advance License No. 0510357436 Dt. lBth June'13.xls

中

t

I淋ふ 漁臨ゴ霞 r

慰 驚 耐udvttLR‐JVJ“い.

your office letter No.W-27/42/2013-IPHW datcd 23.07.2015

-々 3-1



and subsequently vislt & discussron with our Technical representativeyesterday dated 14.09.20L5 in your office regarding the above mentloned
subj ect .

In this regard., we hereby attached herewlth our utilrzation chart foryour kind considerations.

You are kindly requested to please send your report to the concerned
department as earfy as posstble

Best Regards,

James Varghese
Manager- lndirect Taxation
PREC]SION BLECTRONICS LTD.
D-10, Sector-3, Noida 2OL3AL, U.p., India
'Ie1: +97-120 2555Lj6/'7, +91-120 255156/-t Extll. 266Fax: +97-720 252 4337
M: -+91 9910383155
Email- : 1ari,e9,luarc;hese@pei -rncir;f : (tor

Company website : r.v-n,w. pe i -.i rrd i a . cor;t'we always know who we're worliinq for"
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ITHC
Code

lmport ltem Name Qty UOM

|

lm

]CdS U]ln prepi
'6urdt

' ,6u[1

tn lQqlog

rcds u:t
-- pjepl

'6urdu
'6ugs

l'1 :6!ldq

cds Lll6
pt ?pul

ln '0urdur

'6uBsl'
'5urdCr.

Im~~Ъ le
lPS叫6uQ
■lp」 epuels
6uldi」 りЭ
lm`6unS!M■

6ulddlコ :s

85444220
332320 Cab e 3x8#UL― SOOllV 90C 600 V
33230/16063

36267 Meters

85444220
2x20#UNSHIELD 80C 300 V UL‐ 2509′2576
BK/RD 1895C

66C Meters

85444220 1ヽ27500-24SB2T23 M27600-24SB2T23 10335C Meters

85444220 39300 SOOVV CABLE 90 C 600∨ 5X2#39300 231 Meters

85444220
1ヽ27500-18SB2T23 TS 1/VHITEノ BLACK 18
AWG SHIELD M27500-18SBT23 13662 Meters

85441920
NEOPRENE CABLE 6X14#90C600 V NO―
614

101 Meters

85366910
M24303/2-2F CONNECTOR D‐ TYPE 15 PIN
FEMALE M24802/2-2F 1200 No

39172950
S0102R SOL SLEEVE DIA 0 2667 MM,SH
0 13 ECB0049

108000 No

39172950
SLEEVING EXPAND0 686DM 1/21NCH BLK
XFR 1/2

6336 Meters

39172950
SLEEVING EXPAND0 686DM 3/41N DlA,B
XFR 3ノ 4

6494 Meters

85441920
3208-O VV RE 8#BLACK 105C 600∨ UL-1028
PVC 3208-0

33C Meters

2 85441920
8#GREEN/YELLO1/V WIRE 105 C 600V UL―
10283208-54

11 11 Meters

85441920
3208-6 11VIRE 8#BLUE 105C 600V UL-1028
PVC 3208-6

358 Meters

85444220
55A0111‐24-9 VVHITE UNSHIELDED W RE
24 AVVG 55A0111-24-9

59400 Meters

86441920
22#YELLO1/V WIRE 200C 250V UL-1371 MIL―
W-1682322/19-4

044 Meters

85441920
22#RED Vヽ』RE 200 C 250V UL-1371 MIL‐ 1/V―
16878/2322/19-4

2882 Meters

86441920
22#BROWN 200C 600V UL-1213 MIL― W‐
16872122/19-1

308 Meters

2a《

0:0

p」 epuels
'6uldu」
μЭ

`6υ
1lsl ェヽ

t6u!ddり
Is
olel

pJepuels
'6urdutr.r3
'6ugsila1

'6urddulg

Lll6ual

μЭ
'6uBsra,r.

４

　

一一　

５

　

一　

＾
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"全

11で
20-0′ 9_9 Ts sHIELD WHITE/BLACK

AWG 5541121-20

1121-22-0/9_922A1/VG SHlLDED
TW STED PAIR 55Al121-22-0/9_9 oR
A/27500‐ 22-SB2T23 lmooded

:餅
BROWN WIRE 105C 600V uL-1015322-

14#BRow@
BLUE WIRE 200C 600V uL-1213A/11L―

VV

括1蹄 踏
正 [°W Ⅷ RE m5C∞ov uL

1鮮 BLUE VViRE 105C 600∨ UL-10153214-6

600 V UL-10153220-

zo* vorgrWrnE rIE6 UL-lo15 3220-

85441920 208-l WiRE 8#BROVvN 105C 600V 3208-1

55Al131-22-2/4ノ 6-9T1/V sTED TRIPLE

馘 選盤槻
55A41引 22濶6っ OR

BLUE VVIRE 105C 600V uL-10153222-6

精締鶏 ,含早機能_蠅擢

誦ξ橋詰::建踏早幌発::機鍔∫

D-436-38 SOLDER SLEEVE D-436-38

95_ELE
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ヽ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0ttl2l20l5 - Case No.3/14181 (M/s Sunder Impex Pvt Limited)

(Advance Authorization No. 0510386819 dated 19.05.2014)

Advance Authorisation nlay be ratified as under:

1. Quantities of import items at Sl. No. I & 2 may be allowed as 19'130 MT &

43.043 MT respectively as I . l0 Kgs./Kg. content in the export products'

Norms committee maY take a view
./ -*1--_-..G.,(S.K.Jain)

DeveloPment Officer

Norms Committee II
DIPP No. lzl 127 l20l 5-T'SW/1 7 dated 01/12/2015

- Q7-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0lll2l20l5 - Case No.76117l81 (M/s Rahee Track Technologies Pvt.
Limited) (Advance Authorization No. 02102015074 dated 17.10.2014\

Norms may be modifled as under:

l. Total net weight of exporl product may be specified as 19.582 MT containing
14.2.5 MT of Steel Gross Rail.

2. Worcl "Relevant" may be prefixed with the description of import item and its
quantitv rrray be allowed as 14.861 MT as 1.043 Kgs./Kg. content in export item

after taking 20 o/o recovery from scrap.

Norms committee mav take a view

血。罵Fヘ
Development Offlcer

Norms Colnmittee H
DIPP No 12/127/2015-lSW/32   dated 01/12/2015

″ケg′
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No 0310791182 dated 1'1.11.2014 -Mls
Uttam Galva Steel Limited, Mumbai. ' ts
DGFT may refer to their UO No 01/81/50/75lAM-15/DES-2/64 dated 11.03.2015
whereby an application of M/s Uftam Galva Steel Limited, Mumbai was forwarded
to Ministry of Steel for our comments/views.

The aforesaid case for ratification of Advance License has been examined in
the Ministry of Steel based on the quantity exported by the applicant against the AA.
The required quantity of items of import has been calculated as per SION at C-473.
However, NC decided that the quantity required for per tonne of export product may
be given instead of total quantity. Accordingly the required quantity of import to be
allowed for per tonne of export product has been calculated and enclosed herewith
for consideration of Norms Committee.

¨
(S K Bhatnagar)

Deputy lndustrial Adviser

Telefax:011-23062490

Shri P. Sahu, FTDO, DGFT, UdyogBhawan, New Delhi.

Ministry of Steel U O No 2(5)ノ 2015-■lV dated 19 11 2015

一 今つ´

`、





SI.No Advanced
Authorisatio
n No. & Date

Description of Item of Export

1 0310791182
dated

ll.112014

ro‖ed Calvanized/Ga!vanealed

ノcorrugated)A‖ oy Steel Sheets/Stripl

l Coils

″ 9″
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"Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SuttCCt: ApplicatiOn Of M/s AlstOm lndia Ltd

3410040713 dated 24.11.2014
for ratification ofnorm ofAA No.

Reference: DGFT ID Note No. OtlStlSOlSZO/AMIS/DES _tI/23g Dated
01.10.2015.

1,|び

o/o DGFT may refer to firm's reply dated 2r.og.2ors forwarded to thisoffice under above reference. It is statedln the reply that spare of ttre noto. pote
mentioned at Sl. No. 3 of._export product list can be used "" ..pL""-..rt ofcomplete Pole in case of failure of pole during machine operation. In view of theexplanation furnished it implies that Rotoi pole and R;;; t l. "prr.. ,."same. It is therefore not clear why the firm has given net weighr'J exportproduct no. 3 different from net weight of export product no. 1 d 2. rn. n.-may therefore be requested again to explain why the net *.igtrip.r pi.". orexport product no. 3 is less than the net weight of export pro-cruci "".'i a z.They may also be requested to furnish -oiki.rg oui calculation ior inputquantity requirement as per sr. No. 11 of sDL rink'ing *ith tht;;ti;g-;i 

";/.;;product. --'-' "'f"
I

r,tqil =rFG(
(cajraj Singri)

Sr. Development Officer

HDO,DES― II,DGr.
DHI Uo No.3(36)/2015/TSW(B) 27.102015./   dated

D
2/

誦
「
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11t3012015

Subject:

https://marLgov in/rwc statrc/iayoul.rshelI htmI?lang-en-US&3 0.1 0.0- 16051217

Ratification of AA no. 0310795045 dt-31.03.2015 of M/s. Steel Gems,
Mumbai
nc2.dgft@nic.in

QI
7Ja-i?

To:

Date. 11116115 02:40 PM

From Dashrath Tukaram Parate FTDO <dt.parate@nic.in>

Sir,

Kindly refer to your mail dt-l3.1 1.2O15 on the above mentioned subject addressed to Addl.DGFT, Mumbai asktng for the

statusof the case, lhave to inform you thatAdvance authorization no.0310795045 dt-31.03.2015 issued to M/s. Steel Gems,
Mumbai has been surrendered un-utilized by the firm for ca and same is cancelled by this office oq

necessary

Regards,

D.T.Parate
FTDO No-Norms-ll

fuK*
ffiH::ffiffi#ffitffi

- 9 2--':-
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R.Alith Kumar

Manager- Contmerciai

C°Ⅳtツ ):1牝鴛l首:∬ L電鷺F:跳多ξil里鵠llテ肥1糊TЪ O〃203

2)OffiCe of」 DGFT′ Kochi一 F‖ e No。 : 10/24/040/00140/AM15

-53-

F00EN CONNECЮ RS『D峨]晰,襦 R漱凝m・ Tい。あm・いh・蹴躙濯よ:棚肝(比鶏i艦:Ш:児
Factory:V/169′ XI/578口 Vettickal― Thiruvaniyoor Road口 Mulantトメ thy・ Ernakulam 682314・

Kerala・ india・

TeL 91-484‐ 6611500 0 Fax:91‐484‐ 2711892

¨
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-ir-r,

The Director,
Department of Electronic & lnformation Technology,

Ministry of Communication and lnformation Technology,

Electronics Nilteten,
6, C.G.O. Complex,
New Delhi- 110003

l(ind Attn.: Ms. Asha Nangla.

Ref: Your Lerter No.: L7(41)12015 - IPHW dated 28.09.2015.

Dated1 0ctober 26′ 2015

Dear Madam,

With reference to above referred letter in respect of ratification of norms pertaining to

Advance Authorization No. 1010059108 dated 13.04.20L5 , we would like to inform the

following :

The DGFT application pertains to this Advance Authorisation is DGFT U.O No.

OLIBUSAILSL/AML6IDES-11/40 Dt.2BlO7lz:Ot' whiclr was already sent to you by Sh.

Pradyumna Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

ln this regard, we wish to inform your good office that we have applied for amendment

of the above mentioned Advance Authorisation and waiting for the amended

a uthorisation.

We shall depute our representative for discussion and provide all the information

requested in the above referred letter in order to ratify the norms ,once we receive the

amended copy of advance authorisation.

Thanking you,

Yours faithfully,

●lf i●
1
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Departllllent of lndustrial Policyど &Promotion

(TSW)

NC Ⅳleeting dated 01/12/2015-Case No。 16/5/81(Ⅳ1/S AGH Altech Private Limited)(Advance
Authorization No.0510394025 dated 29.04。 2015)

Norllls nlay be l■ odined as underi

l. Word "Relevant" rlay be prefixed
may be allorvecl as 147.144 Kgs. as

Norms committee tua\ take a view

NorEIIIS ComIIlittee H

DIPP No.12/127/2015-TSⅥ ″/51

with the description of import item and its quantity

1.03 Kgs./Kg. content in the export products.

dated 01/12/2015

´
一

帝 1,

(S.K.Jain)
Development Officer

更ぼ     r
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0lll2l20l5 - Case No. 13/8/81 (M/s. Alcomex Springs Pvt Limited)
(Advance Authorization No. 3110065421 dated 08.05.2015)

Advance authorization may be ratified as under on repeat basis:

L Weight of export items at Sl. No. I to 26 does not include weight of plugs.

2. Intport itenrs fi'ont Sl. Nos. I to 26 shall be of same grade as contained in the export
product.

3. Quantities of inrport items from Sl. No. I to 26 may be allowed as 1.04 Kgs./Kg. content

in export items at Sl. No. I to26 respectively.
4. Quantities of inrport items at S.No. 27 & 28 put together may be allowed upto 2 o/o of

FOB value olexpotls.

Norms comrrrittee nra\ take a view

-/ -'*2 I lr r*.
(S.K.Jain) \r

Development Officer
Norms Committec Il
DIPP No. 1211271201 .5-1 SW/52 dated 0l 11212015

- 9T-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0lll2l20l5- Case No. 7/14181 (M/s High Energy Batteries (I)
Limited) (Advance Authorization No. 0410160494 dated 11.05.2015)

Advance Authorization may be ratified as under on repeat basis as per firm's
Advance Autl'rorization Nos. 0410104670 dated 18.05.2009 & 0410109497 dated
1 8.1 I .2009 ratitled in Norms Committee Meeting No. I 1/81 dated 2810812012:

(i) Net rieights of exporl products at Sl. Nos. 1,2,3 &. 4 may be specified as

1440 Kgs.. 228 Kgs., 4800 Kgs. & 630 Kgs. respectively.
(ii) Export item at Sl. No. 1 to contain 288 Kgs. of Silver.
(iii)Exporr itern at Sl. No.2 to contain 57.6 Kgs. of Silver.
(iv)Words "No. of cells 15 Nos." may be suffixed with the description of export

product at Sl No. l.
(r ) Words "No. of cells 20 Nos." may be suffixed with the description of export

prodLrct at Sl. No. 3

Quantities ol'import items may be allowed as under:

l. Quantity of import item at S.No.l may be allowed as 290.88 Kgs. as

L01 Kgs./kg. content in export item at Sl. No. l.
2. Quantities of import items at S.Nos.2 & 3 may be allowed as 281.52 Kgs. &

I 38.il Kgs respectively as 1.02 Kgs./kg. content in export item at Sl. No. l.
3. Quantities of import items at S.Nos.4, 5 & 6 may be allowed as 52.92 Kgs.,

15.12 Kgs. & 195.32 Kgs. as 1.05 Kgs./kg. content in export item at Sl. No. l.
4. Qr"rantit,"-' of import item at Sl.No.7 may be allowed as 58-176 Kgs. as

l.0l Kgs./kg. content in export item at SI. No. 2.

5. Quantities of import items at S.Nos.8 & 9 may be allowed as 56.304 Kgs. &
27.(t6 Kus. respectively as 1.02 Kgs./kg. content in export item at Sl. No. 2.

6. Qr-rantitics o1- import items at S.Nos.l0, I I & 12 may be allowed as 10.584 Kgs.,
3.021 Kgs & 39.06 Kgs. respectively as 1.05 Kgs./kg. content in export item at

Sl. No. 2.

7. Quantity of imporl item at Sl. No. 13 may be allowed as 1.05 Mtrs../Mtr.
corltcnt in the export item at Sl. No. 3.

8. Quantitl,' of import item at Sl. No. 14 may be allowed as 1.02 Mtrs../Mtr.
contcnt in the exporl item at Sl. No. 3.

9. Quarrtitl of import item at Sl.No.l5 may be allowed as 558.6 Kgs.as
L0-5 Kgs./kg. content in export item at Sl. No.3.

10. Inrport itcms at Sl. No. 16 & 17 may be allowed on net to net basis with
accor.rntability clause in export item at Sl. No. 3.

ll.Quantitr,of import item at Sl. No. l8 may be allowed as 1.05 Mtrs../Mtr.
contcnt in the export item at Sl. No. 4.

- SL'



12. Quantity of import item at Sl. No. 19 may be allowed as 1.02 Mtrs../Mtr.
content in the export item at Sl. No. 4.

13. Quantitv ol import item at Sl.No.20 may be allowed as 83.8 Kgs. as .05 Kgs./kg.
contcrrl in cxport item at Sl. No. 4.

14. Irnport itenrs at Sl. No. 2l & 22 may be allowed on net to net basis with
accountahility clar.rse in export item at Sl. No. 4.

Norms comnrittee may take a view

4_fr,,,
(S.K.Jain)

Development Officer

Norms Committec H
DIPP No.12/127/2015′ ISヽV/54   dated 01/12/2015

~∫
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NST ADVANCE LiCEN 57436 DT 18 06 13

,

17HC
Code

lmport ltem Name

lTEM AGAIBST ADVANCE LiCENSE N0 0510357436 DT 18th」 une'13

93305-12/
DDL ADT HAR

Export item-3

83ノ0-Power
DistnbuttOn

3ox 5375888-1

/KVR 14923

ExpOrtltem‐ 1

83/0-PoWe「

Dlstnbuむ on
Box 5351832-1

/KVR9730

Export ltem‐2

83/0-POwer
Dist“ bulon
Box 5407795-1

ノKVR l1016

32320 Cable 3x8#UL― SOO1/V90C600V
3230/16063

x20#UNSHIELD 80C 300 V UL‐ 2509/2576

7500-24SB2T23 nЛ 27500-24SB2T23

39300 SOOVV CABLE 90 C 600 V 5X2#39300

M27500-18SB2T23 TS 1/VHITE/BLACK 18
AWG SHlELD M27500-18SBT23

NEOPRENE CABLE 6X14#90C600 V NO―

303/2-2F CONNECTOR D―TYPE 15 PIN

FEMALE M24802/2-
S0102R SOL SLEEVE DIA 0 2667 MM,SH

SLEEVING EXPAND0 686DM 1/21NCH BLK
XFR 172
SLEE∨ ING EXPAND0 686DM 3/41N DIA,B
XFR 3/4
3208-O WIRE 8#BLACK 105C 600∨ UL-1028

GREEN/YELLOVVllV RE 105 C 600V UL―

3208-6 VVIRE 8#BLUE 105C 600V UL-1028

111-24-9 VVHITE UNSHIELDED WIRE
4 AVVG 55A0111-
2#YELLOW Yヴ IRE 200C 250∨ UL-1371 MIL‐

RED VVIRE 200 C 250V UL‐ 1371 MlL― W‐

BROVヽノN200C600V UL-1213 MIL― W‐
85441920

ンペ
Wastage  l
」usuttca‖ Onsl

|

Stripping,

Twising,

Standard

length spool
etc.

Stripping,
Twisting,
Crimping,

spool

St「 ipping,

Twising,

StanCard
length spool

Twisttng,

-9タ ィ

０

一一　

１

一一　

２

一一

３

一一　

４

一一

５



1121-20‐ 0ノ9_9 Ts sHIELD WHI

1漱

:rf菫静概ら,3昌誅
BROwN1/VIRE lo5C 600V uL-1015322-

1lIPFOW

員距 空可 翫 繭 而 爾 爾 面

85441920 111■5昇性o

rBLUEttRE 105C600vu日 0153214-6
WHITE VvlRE 105C 600∨

uL‐ lo15 3220-

;0#VOILET 1/vlRE 105C 600V uL-lo15 3220-

3翌 8‐ l WIRE 8#BROwN 105C 600v 3208-1

55A1131.22 21416.9 TWISTED TR]PLE
.B.YII Sf2' AWG 55A1131_22-24t6_s oRM27500-22583T23

F#BLUE WIRE lo5C 600v uL-lo15 3222-6

誦『騰 l:建,y梶発:::兆:摺

誦辮 ::建,舒梶:誉::_:麗:鍔ξ

SOLDER SLEEVE D‐ 436-38

Twislngl

Standarc
S「

Stripping,

Twising,

cnmping,
Standard

spO`

Stripping,

wisting,
Crimping,
Standard
Iength spo(

Stripping,
Twisting,
Crimping,
Standard

● 、

ヽ
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Ministy of Heavy lndustnes&Public EntcrpHses

Dcpartment Of Hcavy lndustry

TSWfB)Section

SubiCCt :  ApplicadOn of M/s TOshiba」 sw POwer Systems Pvt.Ltd.fOr
ratiflcadon Of nol.110fAA No 0410160496 dated 12.05.2015

Reference: DG「  ID Note No.01/81/50/117/AM 16/DES― I1/102 Dated
20.082015.

o/o DGFT may refer to firm's reply dated 14.0g.2015 forwarded to thisoffice under above reference. It has bein examined and based on informationmade available therein, it is observed that AA No. 04 l0 160497 dated12.05.2015 issued to the same lirm for the same export product has beenrecommended vide this office uo No. 3(1a0)/20r5lTsw 61 iateJ b+.ri.zors.In the present case additional major raw material listed at'Sl. No. sCo i" 
"o."punching material (cRqg. Electrical steel coil) which may be aloweJ as l2rMT with 10olo wastage. other inputs may be ailowed on ripeat ua"i" "" i./naNo.041016O497. 
ll

This issue with the approval of JS(RKS). ft q
V --Q*rs(Gajraj Singh) '

Sr. Development Officer

rDO,DES II,DG「 r
DHIUo No.3(141)/2015/TSW(B)

／ｄａ④
ted 04 11 2015

_夕gィ
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Ministly Of Heavy lndustHes 8し Public Enterpriscs
Department of Heavy lndustry

TSWfB)Section

SubieCt :  ApplicadOn Of M/s TOShiba」 SW POwcr Systems Pvt.Ltd.fOr
ratiflcadon Ofnorm ofAA No o410160497 dated 12.05.2015

Refcrence: DG「 r ID Note No.o1/81/50/118/AM16/DES― I1/103 Dated
20.08.2015.

0/o DG「r may refer tO n..11's reply dated 14.08 2015 fonvarded tO this
offlce under abovc reference.It has begn exarnined and based On inf01.1.ation
made available therein,the prOposalis recOmmended as under:

欧 口ort Product:  800 MW GeneratOr and ExcitatiOn System-l set.

lTOtal net wt_610 21 MT)

Im,ort lnDut:

瀞

Item no. 85 , 86, 230- deleted since details have not been given.
Total items 3O5. Rest of the items on net to net basis, nil wastage

accountabilit5r clause.

This issue with the approval of JS(RKS).

βム嚢計Th′
Sr. Development Officer

日 DO,DES―II,DG可 .

DHIUO No 3(140)/2015/TSW(B)/

Sl.No. Item Qty. recommended
with (% wastage)

49 CO⊇ per Bar fOr cOnnection rillg 310 Kg(04%)
94 Stainlcss steel Finger Bar 417 Kg(2%)
173,174 Coppcr Bus 3ar 848_Kg(1%)
215 18 Mn-18 Cr Steel Retaining ring, un-

machined
4000 Kg(4%)

221 Sttpel(A7N01sT6)bar fOr blades of Rotor Fan 290 Kg(240%)
223 Copper Strip for Rotor coil 12156 Kg(1%)
246 Copper bar Stator coil 9zo5 Kg(30/0)
303 Water based varnished 4800 Kg(5%)

´

鋼
´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting ctarctt }t 1}l}}ls- Case No. 2218/81 (M/s Gupta Metal Sheets Limited)

(Advance Authoriz.ation No. 0510394629 dated 19'06'2015)

Adlatrcc ,Ar-rthorisation may be ratified as under:

l. Quantity ol'inrport item at Sl. No. 1 may be allowed as 1.075 Kgs'/kg' content in the

export itetl its per Sl. No. 1 (a) of SION C-1 196"

2. eLiantities t,i'import iterns at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg'

content in the cxport item as per as per Sl. No. 1 (b) & 1 (c ) of SION C-l196'

Norms contmittcc tlay take a view.

―
 襦 l

(S.K.Jain)
Development Officer

Norms('ommittce H
DIPP No.12/127.2015-TSW/70 dated 01/12/2015

← らθ一
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Ministry of Heavy Industries & public Enterprises
Departinent Of Heavy lndustry

TSW(B)Section

SutteCt ApplicatiOn Of M/s Toshiba TransrnissiOn&

PVt. Ltd. fOr ratiflcatiOn of n。 11.. Of AA
13.072015

DistributiOn systcm (I)

No. 0910062329 datcd

Reference: DGFT UO No. 01/81/S0 /274/AMt6/DE;S._trl249 Dated 26. 10.2015.

. ^ ^1*1"""e above application it is observed that there is an existing SIONat c--325 for export products covered in the autho.ir"tior-. iir."pr.p?r""r i.therefore recommended as under:

l' Import items listed from Sl. No. 1to5 may be allowed as per existing
SION.

2' Rest of the import items are components and may be allowed on nei tonet basis as per condition of GN_4 for engineerini products. 
- ---

パ

This issue with the approval of IA(KKT).

rDO,DES― II.DGr.
DHIUo No.3(114)/2015/TSW(B)/

θに zu'll'lt
(Gajraj Singh)

Sr. Development Officer

―
`′

―
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting tlated 0lll2l20l5 -C-ase No. 4/14181 ( M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 0310798011 dated 07.08.2015)

Advance Ar"rthorrsatir)11 l11o) be ratif-red as under:

l. 'l'akilg clLrc liom SIONs C-1184 & C-1185, quantity of import item may be allowed

as applicil lirr i.e.25-500 Kgs. as 1.02 Kgs./Kg. content in export items.

Norms comn-tittee tnar lirke a view

亀 i註、
Development Offlcer

Norms Committee H
DIPP No.12′ 127/2015-ISヽ /ヽ/77 dated  01/12/2015

b2_^
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Government oflndia
Ministry of Steel

丁echnicalllV ng

SubieCt:Ratification of norm in terms of Para 4.7 of HBP(Voi‐ :)for Advance No
No 0310798305 dated 20.08.2015‐ M′s Bi‖ Energy Systems Linlited,Mumbai.

DGFT may referto their UO No 01/81/50/270/AM-16/DES― l1/96 dated 27 10 2015 for
ratification of above mentioned Advance Authorization of Mノ s Biil Energy Systems
Limited, Mumbai. !t may be noted that the aforesaid application for ratification was

received in the Ministry of Steel on 18 11 2015

Ministry of Steel recommends the import of cOld Rolled Grain Onented Electlcal

(pnme)steel COils of relevant grade wlh wastage of l o15 Kg/kg against expOrt Cold
Rolled Grain Onented Electrlcal steel(Prlme)SheetS&Stnps sublect to the condlion

that vvidth ofimported coils is rnore than the respective width of export products

¨
(S K Bhatnagar)

Deputy lndustria:Adviser

Shri P.Sahu,FTDO,NC―l!,DGFT,Udyog Bhawan,New De!hi
Ministry of Steel U O No 2(24)ノ 2015 nlV dated 20 11 2015

一
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting ttated tJlnzlz}ls -case No. 8/14181 ( M/s Jay Bhawani Metal Industries)

(Advance Authorization No. 0310798356 dated 21.08'2015)

Advance Atrthorisati()n may be ratified as under:

l. Takipg cltrc ll.6m SIONs C-l184 &.C-1185, quantity of import item may be allowed

as applie,l tirr-i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

Norms comurittee ttrar titke a view

? 
-ffir,(S.K.Jain)

Development Officer

Norms Committee ll
Otpp No. n,t.I-l2}l5-l SW/80 dated 0l 11212015

- 6Q-
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t)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting datert tltll2t2015- Case No.7/17181 (M/s Peshwa Engineering & Wire

company) (Advance Authorization No. 5210041627 dated 07.09.2015)

Fintt may'bc rrskctl to subrnit the following information:

1 . lpfgrmarion irt respect of Sl. No. 4, 5 & I I of Standard Deficiency Format.

Z. Lise of I'rrPer"fube (intport item at Sl. No. 2) in export product.

Nornrs cott-urittce nray take a view.

(s. K. Jain) 
t t tu t 1'-

Development Officer

Norms Committee I I

DIPP No. l2ll27l20I 5- I SW/84 dated 0lll2l20l5

- 69 _
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting datetl llll12l20l5 - Case No. 13/17l81(M/s KEI Industries Limited) (Advance
Authorization No. 0510395590 dated 11.09.2015)

Fim nral be askc.l to suburit the fbllowing information:

l. Net se ight of each Cable
2. Matcrial balancing viz. net content of each imported and indigenous input, for

each citblc.
i. fabular statement giving total requirement of each raw material, export product

rvise.
-1. Wastagc clairned on each import item.

Norms conrmitlcc rtrrrv take a view

蕉舗軌´
Development Offlcer

Norms Committec il
DIPP No.12メ 127/2()151｀ Sヽ//86 dated 01/12/2015

―ヽ ιι⌒



l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting darcd u1l2l20l5 - Case No. 19/17181 (M/s Kumar Engineering Works)

(Advance Authorization No. 0510395594 dated l4'09'2015)

Advancc Arrthorisation tnay be ratified on repeat basis as under:

7. Words "ctttttaitrittg

of export procl ttc t .

188100 Kgs of Stainless Steel" may be suffixed with the description

],-Words "of relevitttt thickness
item and its clLrarltitY maY be

exporl Pl'otlttcls.

Nortns cotrttt-tittcc nlay take a

and grade" may be suffixed with the description of import

allowed as 206910 Kgs. as 1.10 Kgs./Kg. content in the

view

Norms Committee II
Otpp No.t 2ll21l20l 5- I SW/87 dated 01 ll2l20l5

こ ろフー

(S.K.Jain)
Development Officer
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting darcct 0lll2l20l5 - Case No. 17tl7t8l (M/s Casablanca Industries Private

Limited) (AdYance ,\uthorization No. 0510395742 dated 24.09.2015)

Adlancc ALrthtrrization may be ratified as under on repeat basis:

l. Qualtirl ol'import item at Sl. No. I may be allowed as 410 MT as 1'05 Kgs./Kg.

contcltl in tlte exPorl Product.
2. Qr.rantirics ol inrport items from Sl. Nos. 2 to 5 may be allowed within 5 oh of

FO IJ r alLre ol exports taking clue from SION C'2052.

Norms conrrniltee may take a view + lltuttt
(S.K.Jain)

Development Officer

Norms Committce ll
DIPP No.121127l2o l 5 I SW/92 dated 0l ll2l20l5

-48 -
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting clarect 0lltzl}}ls - Case No. 9/17181 (M/s B. C. Power Controls Pvt. Ltd.)

(Advance Authoriz:rtion No. 0510395746 dated 28.09'2015)

Advance ALrthot'isation nlay be ratified as under:

l Qualltitics of inlport itcms at Sl.No.l to 8 may be a1lowed as applied for i.e.

2589 44 Kgs.. 1479.3 Kgs., 1332.6 Kgs.,7396.4 Kgs.,11834.4 Kgs.,13868.4

Kじ、._ 19415.7 Kgs.& 18491.2 Kgs., respectively, as per Engineering Table

No 5
2 0ヒ l〔 llltitics of inlport items at Sl.No.9 to 12 may be a1lowed as applied fori.e.

15532 56 Kgs. 3ι  17566.6  Kgs., 22303.85. ∂ぅ 27736.8 Kgs.. rcspcctively,

taki118 clし le■om Engineering Tablc No.5.

3 (puそ intit)of import itcm at Sl.No.13 may bc a1lowed as 2040 Kgs,as pcr

lをlblc 5

4 0utllltitics ofilllport items at Sl.No.14 to 19 may bc a1lowed as applied fori.e.

3468K8s..1849 Kgs.2776.5 Kgs.,13869 Kgs.,22189.5 Kgs.,&11557 Kgs.
Fじ

1ヽ｀
CCti｀ Cly. as per Engineering Table No.5.

Norms corllllliticc llIぃ  take a vic、 v

′ 一 話 卜,レ

(S.Ko Jain)
Development Offlcer

Norms Committcc H
DIPP No.12/127≠ 2()15-「 Sヽ

アヽ/93   dated  01/12/2015

― Z9-



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0lll2l20l5 - (-'ase No. l5/17l81 (M/s Thermo Cables Limited) (Advance

Authorization No. 0910062668 dated 28.09.2015)

F irtrt t'ttrtr be asked to subrnit the following information:

l. Detaited ctrlcLrlatior.rs fbr the requirement of each raw material, export product wise

suppgrrecl br rhe Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable

3. Material balalcing viz. net content of each imported and indigenous input, export

prodr.rct wisc. per KM of export product.

Norms committee tlar tllke a view

2*-ff-r,
(S.K.Jain)

Development Officer

Norms Committce II
DIPP No. l2l12l t2015- t'SW/94 dated 01/12/2015

7o
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1)epartl■ ent of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dをlted 01/12/2015¨  Case No。 8/17/81(Ⅳ1/S HOrizon Exports)(Advance
Authorization No.06:()038233 dated 08.10.2015)

Firnr ma1'be asl'cd to suhrttit the fbllowing information:

0 Inforptatiorr in respect of Sl. No. 5 & I I of Standard Deficiency Format, export

product wisc.

fu tJse ol' 0.1,3 rntn thick G. I. coil (import item at Sl. No. 1)- 
G.l. I'ipe o1'10 nun & 25 mm thick (export item at Sl. No.1).

I L.lse of' 0.20 nrm thick G. I. coil (import item at Sl' No. 2)

G.l. Pipe ol' l0 mm & 25 rnm thick (export item at Sl. No.2).

Norms contmittcc ma-v take a view.

for the manufacture of

for the manufacture of

L_-, 
- -

.4,' I lr ta ,... 
(S.K.Jain)

Development Officer

Norms Committee H
DIPP No.12/127/2015-ISヽ /ヽ/96 dated 01/12/2015

-)l -



Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms ol Pata 4.7 of HBP (Vol-l) for Advance No
0810136247 dated 09.'10.2015 - M/s Vardhman Stampings Pvt Ltd, Ahmedabad.

DGFT may refer to their UO No 01/8'1/50/ 334 /AM-16/DES-ll/62 daied24.11.2015
for ratification of above mentioned Advance Authorization of M/s Vardhman
Stampings Pvt Ltd, Ahmedabad.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented

(CRGO) Electrical Steel (prime) coils of relevant grade with wastage of 1.015 Kg/kg

against export CRGO Electrical Steel coils in slitted form subject to the condition that

width of imported coils is more than the respective width of export products.

61鳳温拿0
Deputy lndustrial Adviser

Ministry of Steel U O No 2(17ソ 2015-nlV dated 30 11 2015

Sh面 P.Sahu,FTDO,NC 11,DGFT, Bhawan, New Delhi.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0l/1212015 - Case No.346-AlR (M/s Shubhlaxmi Metals & Tubes Pvt.
Limited) (Advance Authorization No. 0310616009 dated r5.02.2011)

For redcrrtptiort purpose, Advance Authorisation may be ratified as under on repeat basis
as per their A.A. No. 0310527168 dated 06.07.2009 ratified in NC meeting No.47181 dated
07.02.2012" as rccluested by the firm:

l. Follori ing may be suffixed with the description of export product:
" Ol) 19.05 mm xl.65 mm- Qty t.76MT,

OI) 19.05 mm x 2.1 mm - ety 0.42 MT,
()t) t4 n1m x 1.24 mm - ety 0.65 MT,
Ol) 21.3 mm x3.20 mm - ety 0.819 MT,
()t) t2.7 mm x 2.t l mm - ety 0.61 MT,
Ot) 25 mm x 2 mm - ety 5.175 MT,
Ol;) 25.4 mm x 2.11 mm - Qty 0.96 MT,
OI) 30 rnm x 2 mm - ety l.l7 MT,
ol) 26.90 mm x 2.6 mm - Qty 0.928 MT&

O I ) 26.90 mrn x 3.2 mm - ety I . l2g MT,,

2. J'otal nct weight of export product may be modified as 13.62 MT.

3. Descliption and quantity of import item may be modified as under:
"Seanrless Stainless Steel Tubes/Pipes (Hot Finished) Grade 321

Size OD 25 mm x 2 mm- Qty 4.488 MT,
Size OD 21.3 mm x 3.2 mm - Qty 0.750 MT,
Size OD 26.9 mm & above - Qty 7.546 MT&

Size OD 33.7 mm & above - Qty 3.968 MT"

4. 'lotal rlLrantity of import items may be allowed as 16.752 MT as 1.23 Kgs./Kg.

conte nt in export items after taking clue from SION C-831 .

Norurs ccltumittee may take a view

晴R´ 3ψ
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:Iギ1ヂま‖;:書】号:書卜吉:ギi_Tsw/346-ノヘ/R datcd

(S.Ko Jain)
Development OfflCer

01/12/2015
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111鑢2015 httpsi〃 mal1 9ov in/iWC_static/layouyshe‖ htm l?lang=en― US&30100__16051217

Subject: AA no 0310727698 dtd 11.03.13 of M/s Techfab
To: nc2.dgft@nic.in

Dears:r

With reference to the subiect AA,the comments ofthis division are as underト

Status quo is to be maintained.

Regards

K.S.Sodhi

AD‐ME

Datei l1/03/15 10 55 AM

ノ

― ツタ″

鶴
From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

/ma19ovi可 iWC」 tatlCハ
ayouVshen htmplms=e「

US&3.0,1,0.0」 m51M7





No 46011/41/2012-PC― ll

Government oflndia
Ministry of Chemicals&Fertilizers

Department of Chemicals & Petrochemicals

Room No 223,A VVing,
Shastrl Bhawan,New Delhi-110001
Dated the October 29,2015

0FFiCE MEMORANDUM

Sub.: Re‐■xation of ratirled of norms in respect of Advance Authorization
No.0410129115 dated ll.10.201l o'M′ s.Gamesa Wind Turbines
Pvt.Ltd,,‐ reg.

The undersigned is directed to refer to DESII (lD) on the subject cited
above and to communicate that the Advance Authorisation Number vide your UO
No. 01/81/050/488/AM-12i083 dated 20.10.2015

2. The reply with reference to the letter of even number dated
24.02.2014 (copy enclosed) is not received so far. Please expedite the reply in
detail for the examination of the application.

3. The details sent are very unclear; therefore to examine the application
we need the information as per our letter dated 24.02.2014 (copy enclosed) which is

to be examined.

Encl:as stated above

x/shFPradyumna Sahu,
Foreign Trade Development Officer,

Directorate General of Foreign Trade,

Depanment Of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan,New Delhi
Tel No 23061562,Extn 267
Fax:23062225ノ 23061613

Joint industria:Adviser

Tel:011-23071442
Telefax:011-23071187
Ema‖:omsharmaOnicin

― ド
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F.No.46011/41/2012‐ PC-11

Governillent of india

Ministry of Chemicals&Fertilizers

Departincnt ofChemicalS&Petrochemicals

Subject:

Shast面 Bhawan,New Delhi-110001
Datcd,the2Ⅲ  February.2014

0FFICE MEMORANDUM              I、 ||,I

Advance Autho面 zation Applた ation from M/s.Gamesa Wind Turbines Pvt.Ltd.forth1111b■ lf
raw mate面 J agJnst the expo■ of G 58 Wind Turbhe Blades.(Advance Autho」 zati中‐N01

0410129115dated ll.10.2011).                                               1 11‐      |
*****                                          |  :

The undersigned is directed to refer to DGFT U.0,No. 01/81/50/00488/AM12/DES― I1/2377 dated

17.12.2012&U.0.No.01/81ノ50/488/Am-12/DES‐ 11/2688 dated ll.03.2013 on the sutteCt mendoned above.The

proposJs ofthe nrm has been examincd in this ottce based on the addttionalinformation received■ om the lrm.

2.   The itel■ of export are FRP Rotor Blade for Wind Electricity Generator(MOdel No.G58).The Weigh,of

one FRP Rotor Bladc is about 3210 kgs± 30/0. This is probably the largest plastic processed article so far being

manufactured and cxported fl‐ oln the country.The ttem of exporti.e.Fiber Reinforced Plastic(FRP Bladc)are tO be

used for generatiOn of electricity through、 vindmi‖ ,、vhich is a non conventional method ofgeneration ofelectricity.

3.The main raw mate面 ais to be used in the manufacture of FRP Rotor Blades can be d市 ided into mttor qatego面 es

likc Glass Fibcr Ro宙 ng/Mat,PVC Foam,unsaturated polyester resin,additives,adhesivcs,metallic/non― merllic

parts,balsa wood,PVC Foam Shect and various process consumables like■ lm,tape,paints etc.     |

4.   The manufactunng process of FRP Blade is a muli stage complex process involving various stage,like,

(絲″織奪iF胤鰤焦蝙 _Tは蝙 駆 llmi肌:wi薔扁露l器
moulding the two shelves and gluing theln together、 vith the、 vcb in bet、veen. The Blade Moulding Procё s,inVOIV9s

muLiple stages like mould preparatibn,gel coadng,get coat cu面 ng,glass nber lay up,vacuum bagging,yaOlum

inhsion ofthermosetting resins,cu面 ng,foil removal,web placement between the two halves,mouldjoinipg,Ⅲ olld

closing,curing,de― moulding.The manufacturing process is based on Fiberヽ Reinforced Technology and the prOduct

is thermosctting in nature.Any type ofscrap or reJected FRP Blade can not be re― used in any fom and is waSte.

5.      The nrm have ttrnished the detaned break up of raw materia1/cbnsumablcsrequiredforonell甲 lelも f

FRP Rotor Blade,net content in the export product,group wise summary 6fraw mateHal,nexus on weightibiw,ittht

basis,details ofproduction and consumption ofraw matcrialin the past duly certined by cA,ctc.       .    1

6.   Keeping in view the Departnlent of Chemicals and Pctrochemical recommends the quantity of,■ eⅢ,aS

indicated in attached Annexure(3 Pages)forthe expon of one membcr of G-58 Whd Turbhc BladO(Weight

3210 kgs± 3%).                                         1 1

7. This issue with the approval of competent authority.

t'

Section Ofticer
Tele:- 2338 2575

l 、
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RAW MATERIAL LIST
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MECHANICAL COMPONENT LIST

SL No as
per

I lcpnsc
Reference Descrlption

Qty Per

BIade in

Kos

7 105717 BRONCEη
~bSP MALE‐

MALE ADAPTER 1.200

8 108184 0‐RING D7.59X2.62V!丁 ON 0.006

10 132425 )NZE HYDR.CAP l‐ 4 0.90C

149497 Cap For Grease NiPPle M6 0.00C

13 731051 fio Liohtninq RecePtor Screw 2.00C

14 731052 lntermediate Liohtnino Receptor Screw 2.00C

15 731055 丁!P LIGHTNING RECEPTOR 1.00C

16 731060 Liohtnino Receotor Suooort 5mm 3.000

17 731071 BEAM SUPPORT    _ 3.000

19 761087 CLAMP FOR LIGHttNING CABLE 1.000

20 C410404 4.500

21 C712002 35X ASSttM.MECHAN.OF SELFPI丁CH WASH.N2 2.165

24 F250014 GREASE N:PPL巨 ?"G 0.b4ι

37 GP055189 DIVERTER STRIPS
38 GP064038 ffiRGROUPING(BLADE) 2.46C

65 P410402 BLADE PLATE MACHINED 0.00C

66 P410407 PLATE FOR PIN BRACKET 3.670

67 P410408 THREADED LOWER PLATE 6.670

68 P410409 COVER FOR BLADE PLATE G5x 5.330

69 P630322 A2M10X20 DIN 933 SCREW 0.02C

70 P630375 SCR.IS0 4014‐ M24x240‐ 10.9‐ DAC59Q旦 53.129

71 P630376 SCR.iS0 4014‐ M24x300‐ 10.9‐DAC500B 1.18[

72 P630686 BOLT IS0 4014‐ M24X160‐ lQ9‐ DAC500B 5.176

73 P650156 WAS,DIN 6798 A‐ 10‐350 HV‐ DAC50o旦 0.030

75 P701032 Lightning Receptor,Tilted
)nnn

79 P710023 BLADE BEARING G5JSIMPLE ROn生 400.000

80 P749043 iohtnino conductor cable tube 0.75C

82 P770413 CABLE lX50 T:NNED(7X52XO,4) 13.647

515,386

for Oomes● VVind Tljrbines PVt・
Ltd.

黛ilXJ性翼洛夕d7ヾ
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coMsuMABLE LIST

GP009178

GP013120

T65xl15Xl m里

for Gomeso Wind Turbines Pvt' Lid'

d。ヽ
Autho‖ sed Signolo

∫マヮ´
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Subject:

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industr5r

TSW(B) Section

Request of M/s TTp Technologies R/t. Ltd. formodification/amendment of norm of aa No. 07\00Z2965 d,ated.
15.07.2010

Refercnce: DG「 F ID Notc No. 01/81/50/183/AMl1/DES‐ I1/244 Dated
2010.2015.

踏義轡藩割葬離:瑞
This issue with the apprOva1 0fIA(KK

「

FDO,DES II,DG日
DHIUo No 3(97)/2008/TSw(B)/

Sr Development offlcer

20.11.2015.ｄａｔｅｄ
Ｏ
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I)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0lll2l20l5 - Case No. 361-A/R (M/s Apar Industries Limited)
(Advance Authorization No. 3{10038798 dated 23 .12.2013)

Firrn ntay lrc agke,l to subnrit the following information:

l. lrorm in iihich inrport itent at Sl. No. 1 actually imported.
2. l)ocunrt'rrtlrrv evidurce to the effect that the import of item was made prior to

ratifi clrtiorr o1' Aclr ance Autl-rorization.

Norms conrnrittec nrrry take a r,'iew

み
オ
 r~|′ しぃ、

(S.Ko Jain)
Development Ofrlcer

Norms(〕 omlnittee li
DIPP No.12/127/2()15-TSヽ ア/361-A/R dated 01/12/2015

_g/″



Department of Industrial Policy & Promotion
('rsw)

NC Meeting tt:rrecl tllllzl}lll5 - Case No. 362-AlR (M/s Potycab Wires Pvt. Limited)

(Advance Authorization No. 0110599686 dated 01.11.2010)

Fimr mlr be asl.ccl to submit the following information:

1. List ot'expo;r iterns actually exported under the Annual Advance Authorization

givirrg speiilications ol-each cable including size of conductors in cables, conductor

/insrriltior-r/itt'tttottrittg,'sheathing materials etc. and voltage rating'

2. Qulntities ol'cables itt Kms and weight thereof, conductor size wise'

3. List trl'import itenrs u ith quantities thereof.

Norurs c')t1lmittt'r' t'tlar take a view

″ Z2
ノ・′』′ろ
/

~―
r,′し .

(S.K.Jain)
Development Officer

JsW,Ⅵ tぬ
“

01/12/2015
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l)epartnrent of Industrial Policy & Promotion
(rsw)

NC Meeting tl:rted 0lll2l20l5 - (lase No. 363-A/R (M/s Videocon Industries Limited)
(Advance Authrrrization No. 0310317193 dated 16.02.2005)

1.

For the l)urposc ul'redenrptiort. norms may be modified as under:

Import ircnr at Si. No. 9 t('opper coil) may be allowed on net to net basis as claimed by

the t.irnr rrrking .'iLre fronr SION C-1995.
h-nport iirnr at sl. No. 1i (lrPS) rnay be allowed as per packing policy.
Rest of tlrc impolt items rnar be allowed as per SION at Sl. No. C-1995.

Norms committ,.'e ntall trrlie a vie$

２

３

Norms Committec H
E)IPP No.12/1272015-|ヽ Vヽ/363-1へ /R dated  01/12/2015

´ ∠3-

′

´
帝 ′し

(S.K.Jain)
Development Officer
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l)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting rtlred 0lll2l20l5 - Case No.364-AlR (M/s KEI Industries Ltd.) (Advance

Authorization \o. 0510389637 dated 11.07.2014)

Advance Arrlhorisatrr)11 lr&) bc ratified as under:

I . Net wei;rlrtS allrl r oltage rating of export products may be specified as per list of export

procluct: \lbnrirre(l by thc' tlrm vide their letter dated 02.05.2015(Copy enclosed).

2. Words " i cacl Slrcathed" nray be suffixed with the description of export items at Sl. No.

50, 54 rr, 5ll. (r(i. 61. 63 to 65.69 to73.83 to 85 & 88 to 95.

3. Qualtiti..: of inrport item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathodc (99.99,,,, pr-rrity) (L-.tectrolytic grade )may be allowed as under:

a) For Exp,,r-r pr.orlrrcts melttir)ned at Sl. No. I to 12, 14 to 17,24to33,43 to 48,50,80,81,

98. &S Irt'r' Ettuittcering lable 5.

b) For Ex|rirr prc,.lrrcts ntenrioned at Sl. No. 13, 5l to 58, 66 lo 79,86 to 89, 94,95 as

1.01 Kg.. l(s c()ntdr-tt in thc Export products.

c) For Ex|,,r'r pl'o(lilcts mentioned at Sl. No. 18,23,35,40,42,59,61to 63, 65,82 to 85,90

to 93 . 9(,.97. l0()" 107 as per Engineering Table 4.

d) For Ex1 !)r'r llr'()rlucts n"rcntioned at Sl. No. 19,20 ,21 & 22 as 184.9 Kgs./Km,

277.6 Kgs./Krr .462.3 Kgs./Kr-n & 739.6 Kgs./Km, respectively taking clue from

llnginecr ins I aLrlc 5.

e) For Exp,)11 pr()(lucts mentioned at Sl. No. 34,36,37,38,39 8.49 as 3513.3 Kgs./Km,

184.9 Lgs./Knr. 271.6 Kgs./Km, 739.6 Kgs./Km &. 1155.7 Kgs./Km &
8875.8 l,,gs.i K rrr. respcctively taking clue from Engineering Table 5.

0 For Export proilucts nlentiorled at Sl. No. 41,60,64 as 184.9 Kgs.lKm,462.3 Kgs./Km,

462.3 K'':.'KIt]. r cspecti\ e ly taking clue from Engineering Table 4'

g. Quantiti,.'s ol' irrrport itcrn at Sl. No 2 viz. XLPE Compound may be allowed as

I .0-5 Kg. 'ke cor)rcnt in tlrc export products at Sl. No. 39, 46 to 75,80 to 89 &. 99 to 108.

10. Descriptirrn ol'inrltort itcnr at Sl. No. 3 may be amended to "PVC Compound" and its

quantiti.. , ntnv irc allowecl as 1.05 Kgs./kg content in the export products at Sl. No. I to
51 & 1(, Lo l0li.

11. Quantiti..s ol'inrport itcnr at Sl. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be

allor,vecj .is l.r) I Lgs/kg conrent in the Export products at Sl. No. 23 to 46,49 to 78, 8l to
97 & 9tt to IOli irs claimerl by the firm.

12. Quantitr gf ir.rrl.rort item at Sl. No. 5 i.e. Copper Tape/Copper Foil (Electrolytic High

Conducrrr iry (,r'rrrle) mar lre allowed as 1.01 Kgs./kg content in the export product at Sl.

No.50.
13. Quantirir's nf inrpoft itenr at Sl. No 6 viz. Aluminium Wire Rod (Electrolytic grade )may

be allorr\'rl its Ltrt..ler:

a) For E,xl:ort pr'()(ltlct melltioned at Sl. No.
procluct.

80 as l.0l Kgs./kg content in the Export

fi ^.n*ffi:ili$l'
€"ruffi'';fi:fr'?
:ffiffi$it$'g'*'"'
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b) For Exporl prorlucrs menrioned at Sl. No. 99 to 105 & 108 as per Engineering Table 5.

13. Word '' l{eler anl' ma} tre prefixed with the description of import item at Sl. No. 7 and its

quantiti nray lrc lllowed as l.0l Kgs./kg content in the export products at Sl. No. 50, 54 to

58, 60, (,1. (r3 to (r-5. 69 to J3,83 to 85 & 88 to 95.

14. Quarrtitits of inrl.rort itenr at Sl. No. 8 viz. Glass Mica Tape may be allowed as

1.02 Kir. li-u..()nrcnt in thc export products at Sl. No. 51 to 6l &. 82to 89.

15. Quantiti.: ot'irnport itenr at Sl. No. 9 viz.LSZH may be allowed as 1.05 Kgs./kg content

irr the e\ix)rt pt'otlttcts at Sl. No. 52to75.

Norllns conllllititじ 111とt)itll(e a vic、、

そ紳 J
Development Offncer

rr― ―

Norms Conllllittcc ll

DIPP No.12/1272()15-lヽ W/364-A/R  datcd 01/12/2015
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REViSED LIST OF EXPORT PROD  
‐
WiT}VOLTAGE RAT:NC,NET WEIGHT&MATERlAL BAI  CINC(lMPORTED AND INDIGENOuS)

Fixation of the no「 mSin respect of Advancc Licence No 0510389637 Dated l1 07 2014 obtain(d underpara 4 7 of HBP(Voll)

QuanⅢ ●

(Kms,
lEAD At OV

(KG ′К
'1 )

■ 0ぃ

●

XIPE COMPOUNO /I VC RESIN

cRoSsLrNxABtE | :G./(M.l
POLVEIHYLENE/

sEMICONDuCT!VE

XLPE COMPOuN0
0F ANY GRADE

cO,PER W RC

RODノ CC R00(

EC GRADt,
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CATHODE{
9999%PunlIV
Ft[CTROいmC
GRADE}

(КG′ KM)
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CaStE (COPpEn COl,loUCIOR, ARMOURED, PVC INSULATED &

Ft〔0劇 CAL`A3ttICOP'tRて ONOuttR,A型 望OylEtt XLPE!NSulATED′ P′C SHEA

CtECrttCAL CABヽ EICOPPER CONOuCTOR,ARvOuREO,XLPEINSulATED.PVC SHEA

〔LECTttCAL CABtt(COPPER CONOuCTOR,ARMoURED,XtPE:NSulATED,L・IZH SHtA

aBu GoppER coNDucron, Ait tou$p.qyg1qggEo,ly!

ELECTRICAt CABLE XLPE INS
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ELECTRiCAL CABLEIALuMlNIUM CONDuCTOR,ARMOuRED,XLp仁 lNSulATIQ PVC SHEA
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l)epartrncnt of Industrial Poticy & Promotion
('rsw)

NC Meeting datcd tll/12/2015 - (lase No. 365-A/R (M/s Steam Turbine Engineering (I) Pvt.

Limitecl) (Adv ir nce,\ tr t horization No. 08 I 0 I 26918 dated 06.12.2013)

Advance Autltorisatioll tllil\ be ratified as under:

1. Worrls -' LJrrl-,rrlancecl Steeam Blanks" given in the description of export items at Sl.

No. 1.2 & I ntay be cttrrected as "Unbalanced Stem Blanks"

Wor...l "ReL.', rnrt" nrar be prefixed with the description of import items from Sl. No I

to 6.

Qrrrrntities ril' itnporl items from Sl. No. 1,2 & 3 may be allowed as 419.2 Kgs',

529.3 Kgs. & 317.6 Kgs. respectively as 1.10 Kgs./Kg. content in export items at Sl.

No. l. 2 & i rcspectircly atler taking clue from SION C-689.
(]Lurrrtities ()l inlpot't itctrts from Sl. No. 4,5 & 6 may be allowed as 145.07 Kgt',

+,S-; :S Kg: & 11.11 Kgs. respectively as 1.65 Kgs./Kg. content in export items at

Sl. No. 4. 5 .l 6 respcctively afier taking clue from SION C-388

Norms cotnntittee rtrty take a r iew

つ
４

う
Ｄ

4.

亀 ル辱
Development Offlcer

Norms(Co11lHlittce ll

DIPP No.12/127/2015-|ヽ /ヽ/365-ヽ/R 01/12/2015
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Government of lndia
Ministry of Steel
TechnicalWing

Subject: Modification in the description of item of export in Advance Authorizations No
0710069470 dated 19.01 .2010 and 0710070925 dated 13.04.2010 of M/s Minox
Metals Private Limited, Bangalore.

DGFT may refer to their UO No 011811501004321AM-10/50 and 51 dated 2310.2015
whereby the applications of M/s Minox Metals Private Limited, Bangalore have been
fonrvarded to Ministry of Steelfor our comments/views.

ln the above connection, the following information may be asked from the
applicant for furnishing the comments of the Ministry of Steel on modification in the
description of item of export:

(d) Bill of imported items with complete description of imported material against the
Advance Authorizations No 0710069470 dated 19.01.2010 and 0710070925
dated 13.04.2010.

(e) Bill of exported items with complete description of export product in Advance

',.' Authorizations No 0710069470 dated 19.01 .2010 and 0710070925 dated-'"' 13.04.2010.
(0 What is the reason for writing with deburring process in the description of item of

export against AA 0710070925 dated 13.04.2010. &a_
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri P Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(22)12015-TD dated 16.11 .2015

* 90 -
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Request of M/s Leitwing Shriram Manufacturing Ltd. for modification
ofnorm ofAA No. 0410116762 dated 30.08.2010.

Reference: DG「  ID Note No. 01/81/50/173/AMl1/DES― I1/245 Dated
23.10.2015.

O/o DGFT may refer to hrm's request dated 30.05.2015 forwarded to this
office under above reference. It has been examined and observed that net wt. of
export products has been indicated in this office recommendation based on
firm's reply dated 08.04.2011. Since no further justification has been furnished

…
This issue with the approval of IA(KKT).

(Gajraj Singh)
Sr. Development Ofhcer

可 DO,DES―II.DG「F
DHIUO No 3(37)/2010/TSW(B)/ dated 20 11 2015.

一つ/″

by the firm for modifying net wt. of export products, the proposal





SutteCt:AA No 0510308162 dated
&Switchgcar Pvt ltd.

〃ρ-37′

/' 73' 2<'

30(164)/15¨ 〕ИE

16.11.1l in respcct Of M/s Asiatic Electrical

OFFICE OF THE DEVELOPⅣIENT CoMMISsloNER
MIICRO SMALL&MEDIUM ENTREPRISES

ⅣIECHANICAL DIVIs10N

パ

The norms may be ratified as follows:-
o Relevant size of Sno r of items of import may be allowed for 10079.25 kg

inclusive of 2.5%o wastage after affecting s}oirecovery for scrap.o Relevant size of Sno 2 of items of import may be allowed for 17277.125
kg inclusive of O.syo wastage after affecting sd%recovery for scrap.o Sno 3 to 5 may be allowed on net to net basis with NIL wastage and
accountability clause.

This issues with approval of Director (ME).

盗ダ
AD(ME)

Sh P.sah

O/o DC,MsME UO No30(164ソ 15-ME dated o2.H.15
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Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information fechnologi'
Electronics Niketan, 6, CGO Complex 

eJ

New Delhi_l10003

Sub: Ratification of norms in terms of Para 4.7 of HBp. (vol.l) in respect of AdvanceAuthorization No' 3110064966 dated 10.10.2014 issued in 
-favour 

of M/s. plazmaTechnologies pvt. Ltd. pune.

Reference DGFT U'o.No ol/81150/AMl5/DES- t7ro6 dated 4.12.20t4 vide whichcomments of this Department have been sought on the above mentioned application of M/s.Plazma Technologies pvt. Ltd. pune for export of .Ttoboplazma 
Systenr,.

2' The FoB value of export is Rs.48,800,000.00 (us$ g00,000.00) and cIF value of Import is Rs4,920,220.00 (us$ 7 9,020.00)

3' The application has been examined in the Department of Electronics and InformationTechnology from technical angle. The items proposed for import are essential to manufacture theexport product' This Department recommends ratifjc-ation of ,o.,,,, or uarun"" authorization.onnet to net basis wirh accountability clause 
\;;a;
I
i -- !

al省 l、 cツ マヽ|。 1鮨ヽヽ ξ

llば 躙 キ

b『巧L

♂
.riin \U:li

e、v
DcitY U.o.No.17(42)/2014-IPHw datcd 16.10.2015
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Director
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PLAZMA TECHNOLOGIES PVT.LTD.
IEC:3193003620
List ofitemsincluded in FANUC Robot ARC Mate 100iC VVithout Vision Svstem:

ANNEXURE
FANUC Robot ARC Mate 100iC Without Vision System

Sr. No. Description Qty

1 ARC MAT[ 1

2 High Speed Torch Recovery jig 1

3 ARC MAT[1001C BASIC UNIT/B cabinet 1

4 MAIN BOARD A(STANDARD)

5 CPU CARD STANDARD(DRAM 64 MB) 1

POWER SUPPLY UNIT 1

7 !PENDANT(New)/Dua1/ARC WELDING

SERVO Aヽ4PLIFIER ASSMBLY 1

6 AXES CONTROL[ 1

[―STOP UNIT A 1

Operator Panel STD type (DCS) 1

ROBOT CONNECT10N CABLE 1

PROCESSi/0 30ARD」 A 1

14 BASiC SOFTWARE 1   ゴ

ARC T00L 1

R030T SOFTWARE ARC MATE 100iC 1

AVC 1

DATA MONITOR 1

lndependent Auxiliary Axis 1

Extended Axes Control 1

Servo Amplifier 1

MOTOR CONNECT10N CABLE _l__

FOrPlaZmaTelT。
1°
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PLAZMA TECHNOLOGIES PV丁.LTD。

:EC:3193003620
List ofitemsinduded in FANUC RobOt ARC Mate 100iC VVith Vision塾 腫tem:

ANNEXURE
FANUC Robot ARC Mate 100iC With Vision System

Sr.No. Description Qty.

1 ARC MATE 100iC 1

High Speed Torch RecoverY jig 1

ARC MATE 1001C BASIC UNIT/B cabinet 1

MAIN 80ARD A(STANDARD) 1

CPU CARD STANDARD(DRAM 64 MB) 1

POIA/ER SUPPLY UNIT 1

7 IP[NDANT(New)/Dua1/ARC VVELDiNG 1

SERVO AMPLIFIER ASSMBLY 1

6 AXES CONTROLE 1

E―STOP UNIT A 1

Operator Panel STD tyPe (DCS) 1

R030T CONNECT10N CABL[ 1

PROCESSi/O BOARD」 A 1

14 BASIC 50FTいノARE 1

ARC T00L 1

ROBOT SOFTVげ ARE ARC MATE 100iC 1

AVC 1

DATA MONITOR 1

lndependent Auxiliary Axis 1

20 Extended Axes Control 1

Servo Amplifier 1

MOTOR CONNECT10N CABLE 1

8ヽ4M LENSEIA/ITH LOCK 1

24 Camera calibration sheet for i 1

Camera connection cable for iR 1

IR CALIBRAT10N VIS10N TCP Set

IR CALIBRAT10N ViSiON MASTER ・:r■ :=

Plazma Technologies Pvt. Ltc

*6$r-d.l,"gi^it'
n:-^ ^r-
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12/1/2015

Sublecti

4-2-377
ノ'ノ 2,ノ 3″

From Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>Ltd
To: nc2.dgft@nic.in

Dear sir

With reference to subject AA, the comments of this division are as under.-

Status quo is to be maintained.

Regards

K.S.Sodhi

-7乙 ―

htpsi〃 mal1 9ov ln/'WC_StatcAayouVshe‖ html?lang=ett US&30100_16051217

AA No 0810129043 dtd 20 02.14 of Mノ s Curu ralendra Meta‖ oys PJDate 12/01/1512:01 PM

https:〃mail gov irViwc_staucハ ayOutlshell htrnl?lang=ettU S&3010016051217
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Government of lndia
Ministry of Steel

Technical Division

Amendment of thickness of item of import against the Advance License No.
Advance Authorization No 0310593594 dated 23.09.2010 - M/s Phoenix Foils
Private Limited, Mumbai.

DGFT may refer to UO note of even number dated 20.03.2015 of the Ministry of
Steel whereby this Ministry had ratified Six Advance Authorizations of M/s Phoenix Foils
Private Limited, Mumbai. ln this connection, it is informed that the description of the
item of import in the aforesaid license may be read as under:

Dρ
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Existing description of item of import Description of item of import after
amendment

Cold Rolled Stainless steel coils of
thickness 1.20 MM to 3.00 MM having width
1024 MM to 1524 MM Grade 3161

Cold Ro‖ed Stainless steel coils of
thickness 1 20ヽlM to 300 Mヽ l having

width 1020 MM to 1524 MM Grade
316L

Ministry of Steel U O No 2(8)/2014-TVV― Vo卜‖dated 31 08 2015

~9フ ー




